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Request for setting up of Sixth Central Pay Commission 

SHRI HARISH RAWAT (Uttaranchal): Request for setting up of Sixth 

Central Pay Commission. 

Need to avoid telecasting and holding Cricket matches during school 
examinations 

DR. PRABHA THAKUR (Rajasthan): Need to avoid telecasting and 

holding cricket matches during school examinations. 

MR. DEPUTY CHAIRMAN: Shri C. Ramachandraiah. 

..interruptions)... Shri T.S. Bajwa. ...interruptions)... Next, Shri Kripal 

Parmar. —  

Demand for establishment of an Institute of Medical Sciences on the lines 

of AIIMS in Himachal Pradesh 

SHRI KRIPAL PARMAR (Himachal Pradesh): Demand for 

establishment of an institute of Medical Sciences on the lines of AIIMS in 

Himachal Pradesh. 

Concern over losses suffered by farmers due to hailstorm 

SHRI MOOLCHAND MEENA (Rajasthan): Concern over losses 

suffered by farmers of Rajasthan and other States due to hailstorm. 

MR. DEPUTY CHAIRMAN: The House is adjourned to meet again at 

2.30 p.m. 

The House then adjourned for lunch at forty-six minutes past twelve of the 

clock." 

The Housa re-assembled after lunch at thirty minutes past two of the clock, 

[MR. DEPUTY CHAIRMAN in the Chair.]- 

PRIVATE MEMBERS' RESOLUTION 

Appointment of Commission of Inquiry to probe into land allotments 

made by DDA during 1999-2003 

MR. DEPUTY CHAIRMAN: Further discussion on the Resolution 

moved by Shri V. Narayanasamy on the 10
th

 December, 2004. Mr. V. 

Narayanasamy, has not concluded his speech.   He can continue. 

SHRI V. NARAYANASAMY (Pondicherry): Sir, I will speak in Tamil. 
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MR. DEPUTY CHAIRMAN: Okay. 

*SHRI V. NARAYANASAMY: Mr. Deputy-Chairman, Sir, I rise to 

make my points on the Resolution moved by me in respect of land allotments 

by DDA during the period 1999 to 2003. I would request the hon'ble Minister to 

see as to whether rules and guidelines have been . violated in making such 

allotments and take appropriate action on the matter. Sir, we have to look at 

the fundamental, reasons for which Delhi Development Authority was set up 

and how it functioned, particularly during the said period. The purpose of 

setting up of this DDA was not only to keep Dellhi beautiful, but also to take 

care of the housing needs of the people of Delhi including the SCs/STs, 

backward classes, the middle class and the government servants. It is also the 

duty of DDA to construct shopping complex, hospitals, schools and other 

infrastructure facilities. But the million-dollar question today is whether DDA 

followed the norms in fulfilling the intended purpose. 

Sir, Delhi is the capital city visited by world leaders and therefore 

DDA should take adequate care in providing proper infrastructure facilities. The 

basic necessity of housing for the people should be met. But it is distressing to 

note that DDA has functioned in gross violation of rules to favour certain 

cultural, social and religious organisations, certain political parties and other 

associations for building hospitals, schools and so on. Sir, it is more disturbing 

that DDA has allotted land during 1999 to 2003 to some organisations 

engaged in purely religious pursuit. That is why I have brought this resolution 

before this august house so that the hon'ble Minister may appoint a 

commission of inquiry to go into the matter. 

Mr. Deputy Chairman, Sir, it is worth noting that prime lands have 

been allotted this way. It is learnt that over 50,000 families are waiting for their 

turn to get accommodation after having registered with DDA. Those essential 

schemes have been put in cold storage and land has been allotted in violation 

of rules. Even lands such as Nuzul lands have been allotted for rates much 

cheaper than the open market. We see in newspapers almost daily as to how 

such lands have been allotted to private people by officials in authority. This is 

highly regrettable. The lands meant for housing have been allotted to religious 

and political organisations for building schools and hospitals. Even 

organisations that are non-functional have been allotted land     

* English translation of the original speech delivered in Tamil. 
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under the garb of cultural and social organisations working for the welfare of 

the people. It is mind boggling that land has been allotted on the strengh of 

these letters. The hon'ble Minister is well experienced and has headed many 

Ministries and Departments. He is also a great administrator. That is why I 

invite his kind attention to these facts of violation by DDA. The Yogesh Chand 

Committee has submitted an interim report on the matter. Certain issues 

discussed in the report have also appeared in the newspapers. It is learnt from' 

the report that 225 allotments were made during the period beween 1999 and 

2003. Out of this, 125 allotments were done for the Central Government, Delhi 

Government, Railways and Public Sector Undertakings. The rest of 100 

allotments were done to political parties, religious and cultural organisation, 

schools and colleges. When we look at the aspect of violation of rules in 

allotment, unfortunately the Committee has not said anything about some 68 

allotments. Prime locations like Rose Avenue have been allotted to political 

parties. I do not want to refer to them by name. They are all in the files and the 

hon'ble Minister would be aware of this. When we have a close look, at this, 

we find that lands worth 80,000 rupees a square yard have been given for Rs. 

8000 a square yard. These allotments were done only to benefit those private 

parties involved. 

Sir, there is another angle to this allotment. When land is allotted for 

building a hospital, the hospital should provide treatment to the poor. But this is 

not the case here. Private educational institutions built on such lands should 

give concessions on fees to the poor students. But unfortunately, these 

institutions do not give such concessions because, the allotments were done 

only to benefit them. What is very distressing is the fact that the Minister of the 

time made the. decision to allot these lands against the advice of the Ministry. 

That is to say, the then Minister had taken an individual decision to favour 

some people. I request the hon'ble Minister to lay a copy of the report in 

Parliament so that we get at the depth of the case. It is not only a case of 

violation of norms of allotment but also a case of wrong conversion of land for 

other purposes. These lands have been converted for building colleges, 

hospitals and restaurants. It is surprising to note that the lands have been 

converted for other purposes after allotment arid that is also in violation of 

rules and norms. That is why I request the hon'ble Minister to take appropriate 

action on the matter and also lay the report on the Table of the House. 

As we discuss the allotments in violation of rules, we are also 

reminded of big cases of corruption in land allotment involving the Vice 
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Chairman of DDA and a judge. There have been middlemen as well in whose 

house copies of judgements were found. CBI is also in possession of 

telephone conversation of the judge with others. When there were thousands 

of applicants requesting allotment of land, only a few were hand picked and 

allotted land violating all rules and norms. I would like know on what basis they 

were selected for allotment during the period 1999 to 2003. The then Minister 

had signed the files allotting huge tracts of lands worth 500 crore rupees on a 

single day. I feel only a commission of inquiry will unearth the truth and those 

who indulged in violation should be prepared face the inquiry be it the Minister 

or some one else, because it is public property. No individual can take such 

far-reaching decision. Even Ministers, whether at the Centre or State, have no 

such authority. Law applies to every one and the Minister is bound by the law. 

He does not have special authority. All that a Minister' can do is to decide 

wnether to agree to a proposal sent to him or not. But he has no authority to 

reject a recommendation and make his own decision in violation of rules. 

Sir, if the hon'ble Member does not understand. I can speak in 

English... .(Interruptions).  

SHRIMATI SARLA MAHESHWARI (West Bengal) : You are making 

valid points.   Please go ahead. 

SHRI V. NARAYANASAMY : Sir, I wish to cite a few cases to drive 

home my point. One person has been allotted lands for building community 

hall in two locations where the general public assemble. But he has converted 

it for commercial purpose and he is running banquet hall and restaurants 

there. What is the motive behind these allotments? The allotment that I am 

referring to is in favour of one organisation named 'Classic Banners'. The cost 

of the land is 2 crore rupees. But those lands were allotted for a paltry sum of 

60,000 rupees each. Does it not amount to swindling the coffers of the 

Government. Is' it not doling out the DDA land to prolvate party. I would like to 

know as to who gave the authority to the Minister to allot land for constructing 

a community hall to a private individual. And then who permitted him to convert 

the land for some other use. The hon'ble Members sitting on the other side 

owe an explanation to this.. 
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You owe an answer not only in Parliament but also to the people's 

court. Because these lands belong to ,the people of this country. Nobody 

including the Minister has the right to violate the law and make such 

allotments. Now it is said that such allotments will be cancelled. But I would 

like to tell the hon'ble Minister, this is not enough.. Action should be taken 

against those who allotted .the lands. Action should also be taken against the 

beneficiaries. 
 

�� >,������ ��� (  ����): ���
 ��sO �� ".�	 �0�
  ��� ���
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  ह�D 	� ह�? 
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 ह�? 
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[THE VICE - CHAIRMAN (SHRIMATI SARLA MAHESHWARI) in the Chair] 

Madam, I am referring to the period between 1999 to 2003 in 

particular. The House knows who was the Minister at that time. The vital 

question here is how much of money charged lands when the decision to allot 

these lands was taken. This can be known only if a commission of inquiry is 

set up. This is the reason I am demanding commission of inquiry into this 

entire episode. When Government land worth Rs.2 crore is given for 

Rs.60,000, we cannot shut our eyes to it. Who will own responsibility (or this 

huge loss to the exchequer. Therefore my demand is not only to cancel these 

allotments but also to take action against those responsible for the allotment 

as also the beneficiaries. 

Madam, any conversion of land could be done only after obtaining 

the prior approval of the Government. But in Ladu Sarai there was a stretch 

of land declared as green belt. That was to serve as green lung of the area 

and construction of buildings was prohibited in that area. But construction 

of buildings was allowed on that green belt during the period between 1999 

and 2003. The Minister of the time should own responsibility for this, 

together with the Vice-Chairman of DDA and the higher officials who were 

responsible for this. Sir, I wish to make an important point. There are 

thousands of middle class people and employees who have been waiting for 

more than 10 years for a two-room housing unit after having deposited 

money. We should also remember that the population of Delhi has crossed 

1 crore 20 lakhs. The lands meant for building houses for them have been 

doled out to Sangh Parivar outfits ....... (Interruption)... 
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There is he-thing to laugh in this.   It. is a fact that lands have been 

doled  out to Sangh Parivar. 
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3.00 P.M. 

��	��6�7 ( ����� 	��� ��ह#@�� ): !� �0 ��& ����, ��> 	� (@
 ह��� 	� 
������ 3���, �0 ��& ����� ����� ����#=��	� ��� 

'SHRI V. NARAYANASAMY: Madam, Vice Chairperson, 27 private 
medical colleges have been allotted land. All the 27 medical institutions have 
built multi-storied buildings on the allotted land. If any one goes to one of 
these institutions with a heart ailment, he is charged between 3 to 5 lakh 
rupees. This is all happening because no committee has been set up to 
monitor the activities of these beneficiary organisations. DDA is not monitoring 
to see whether these organisations and individuals follow guidelines under 
which allotments were made. Because land worth Rs.80 lakh is given for 
something around Rs. 15,000 to 20,000. This results in jeopardizing the 
developmental activities meant for Delhi as planned by the Centre and the 
DDA. therefore, I once again appeal to the hon'ble Minister to look into the 
violation of rules in allotment of lands during the period between 1999 to 2003 
and take necessary action on the matter. ...(Interruptions)... 

Madam, I know where the shoe pinches. Because their party man 

was the Minister at that time, they are perturbed. But I am not bothered 

because this issue concerns the public and I shall not shy away from my 

responsibility. We are all concerned about the development of Delhi, whether 

we are in the treasury bench or on the opposition side. We from the Congress 

demand commission of inquiry into this land allotment episode. I am insisting 

on this because, it is learnt that lands worth Rs.50,000 crore have been 

allotted to these organizations during a period of 4 years between 1999 and 

2003. That is why I say a commission of inquiry alone will bring out the truth. 

No matter who is in power we should all work towards ending such misuse of 

authority. This matter has gone to the CBI and also to the courts. It has also 

gone to people's court. But I want that the whole truth should come out 

because the Minister had acted against the recommendation of the Ministry. 

The Yogesh Chandra Committee has mentioned 68 such allotments. This is 

only tip of the ice beg. An inquiry will bring more skeletons out of the 

cupboard. 

Madam, there are Government employees in class I to class IV posts 

who have been waiting for more than 25 years for government 

* English translation of the original speech delivered in Tamil. 
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accommodation. But allotments have been done to private organisations 

under the garb of cultural and social outfits. Therefore, while requesting the 

hon'ble Minister to order a commission of inquiry into the matter, I appeal to 

the House to accept my Resolution in order to unearth the truth. With these 

words I conclude. 
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2 0� �	�� �� '% ह�, �� �
2 0� �� 
�0 !��D �_	 �� "� �	�� �ह$ �
�
 ह�,  ��
  ��� �v^� �_	 �� "� �	�� �ह$ �
�
 ह�, �� 
*#� ��ह ह� �� ���
 �1�
 ��	B 0�, ����#B �
  "�� �� Q ��'&�B �� �	�� �� '%� !'� �� 0� 
���� �� �0RI ह� �� �ह !0�� ��� �(
 �� ह��, ����� �� '%, #ह ��ह D� +�  ��� (���� 
���> ह� ��#
� �	�� �
�
 0� ���� �� ����� �ह$ ह� � 
 

  	ह��#�, �� Q �	��, �� Q 3��n� �� ���2 3�
� 	� ह�, �ह�� 0� 2�2�-����� �� "� 
�	�� (����
 �� �हk	� �ह$ ह��� ह� � ....(������).... 
 

 �� 8���� �# . �+%5 (  I� 8�
X):  ����� '��K� 4� ��
X� �
  0��� ....(������).... 
 

 �� ��5�� �+A : ����� '��K� 4� ��
X� �� �� �0 ����� ����� �� ��� ��ह �
 
����� '��K� 4� ��
X� �� �	�� �	��� ....(������).... #ह �� ��ह �
 �ह$ �	�� ह�, ���
 �� 
�0�� �� '% ह� � ....(������).... 
 

 ��	��6�7 ( _�	�� ���� 	�ह
H��� ): ����� 0��� ��ह�, �0�� ��	 ह�� 
....(������).... ����� 0��� ��ह�, �0�� ��	 	
�
 0�� ह�� 	� �C�� ह� �0�� �����
 ���� ह.� � 
���
  ��� �0 (���� ��� ���
 ह��....(������).... 
 

 �� ��5�� �+A: �� �JहB�
 X�< �� ��#� ह� �� 	� ���� ��ह�� "� �
�� ह.� � ���
 	� 
��ह���
 ���� �ह$ D�, 	� !0�
 "�N= �� ����� �� !J# �	1#�5� 0� �
 RJ`� �(�� >�ह�� D�� 
����� �� �����# �	1#� +� (
��. � �
  	�	�
 0� � ....(������).... 
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��	��6�7 ( ����� 	��� ��ह#@��):  �v 0#� ��� ����#
 � ....(������).... 
  

�� ��5�� �+A : �� ����� 0��� �� �
 �	�F= �
 ह� ��#� ह�, �� 	�  ��� /#E�� "� �
 
�
�� ह.�, ����� �ह X�#� �	Y �ह$ 0�#
 ह� � 	ह��#�, 209 !��2	�n� 	� �
 115 !��2	�n� �� 
������ ��"�'B �� '#
 ह� +� �� 94 !��2	�n� ���� �>
 ह�,  �	� �	 �
 �	 68 !��2	�n� ��घ 
0����� �
 ��@
 ह�#
 ��'&�B �� ��#
 '#
 ह�� ....(������)....  ��ह�= �
 �
�� ह.� � 

 

 ����� 	���� ����� ( '����� ): �� Q ��	 �� ह� �ह� ह� � 
 

 �� ��5�� �+A : ���� 	� ��1��� �
  ��ह�= �
 �
�� ह.�� �0 ����
 ����, ����4 *#B 
ह� �ह� ह�? 

�� 8���� �# . �+%5 : ���
  �k�� �� ����#=��	� �� �
 >��
  ह�, �0�� *#� �	�
'�? He 

has mentioned these before you. So, his marks have gone up in the eyes of the 

High Command. 
 

�� ��5�� �+A: 0��� ��, ����� �� ,  JहB�
 �
 ���� �ह$ ���%, �� 	� ��� �ह� ह.�� 
 

 �� 8���� �# . �+%5: �� ��� >��
  ह�� 
 

 �� ��5�� �+A : �� Q �ह$ ��� 0��� �0�
 �� ���� ह� �ह$, ��  JहB�
 ���#��  
 

 �� 8���� �# . �+%5 : 40 �	�2 ��  JहB�
 ���#� , !TQ� �'� � 10 ��� ��0�2 �� >��
  ह�� 
 

 �� �? ��� �����: ����� ��� ��0�2 ��#�� 
 

 �� ��5�� �+A : �0�
 �� ���� ह� �ह$� ����4 *#B ह� �ह� ह�, �� ��� ��0�2 ��#� �� 
m#��ह�$ ��� "� ��� ��� ��N	� �� �
>��� ���� X��� ��&� ह�, ���
 ह� �0 "� ������ 	ह��#�, ��� 
�#��  0�Z#�#  	�'A 0� !�(� "����# ��K�D� 0��N�, "����# 	��.� ��घ, ��1�v �� "����, �� 
������ �� �C>�� 
�' ह�, �	DA �X\� ��	��, ��M� "����, ��H# !V��� L�.�
 X� ����#2� 
����� ह�? ��	� �� 0.�A 	�F� ह�, ����� ��	 	� �ह$ �
�� >�ह.�'� *#B�� �
 ��� �
  ��1# "� �ह$ 
ह� +� #ह  �>� "� �ह$ ह�� #
 �� Q 8	�( ��'&� ह� ����� ��#	B �� ��@��, 50��� 1,818 <0� 
8�� �'A '� 0� �	�� �� '#� ����� ����� �� �
2 96000 <0� 0� 1*�
#� #��A D�� !�  �����, 
���� *#� L*�3�
�
X� ह�� 0��� �� �� ��	� ��% ��'&� �ह� ह�� ��1�v �� "����, ����
  ह�� �
 . 
�.#A����#= �� ह� – ����� ���� ह� �� �
 ��1�v �� �� �� �
X 	� �a��� �
 �ह
 ह� –  ��� 1,713 �'A 
'� �	�� �� � L�
J#. 	� �� '#� �  �� �
2 0�, #��� 1,818 <0� �
  "�� �
 "����# 	��.� ��घ �� 
856 1*�
#� #��A �	�� �� � ��
J#. 	� �� '#�, �� ��?2 3�
� �
  ��C�� � ��D 	� ह� �  �� �
2 0� 
�	DA �X\� ��	�� �� 5,290 1*�
#� #��A �	�� �X����� ������ 	� �� '#� �� �� �X����� 
������ �� �
2 80,000 <0� ह�,  ��
 �� ह��� <0� �	 ह�� ����� �
  ���?�A 	�  ��� 	�r�2 
�
2  80,000 <0� 0�  1*�
#�� #��A D�� �� �#  8��X '�3�� �� �� ह�, �
 "� ������ �
 ��@
 ह�, 
 Jह�  1,554 ��@ �	�� ���	 ��' 	� �� '#� �� Y��
����� �
  0�� 
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ह�� �ह "� 1,818 <0� 0� 1*�
#� #�� �
  "�� �
 �� '#�� �� �'ह �� ह� �
2, 1,818 <0� �4*� 
�� ��#� �� �� #ह�� 	�r�2 �� �
2 55,000 <0� 0� 1*�
#� #��A D�� �
ह] �'�, ���0� �'�, 
	ह�E��- ���0�� ��� +� ���� ��ह�� 	� "� �� ��1D� �� �	�� �� '#�� ��� ��ह �
�� "���� 
+� !J# ��'&� �� ���
 ��@
 ह�� D
, 399 1*�
#� 	�2� �	�� "�% ��� 
�ह 	�'A 0� 1,818 <0� 
8�� 1*�
#� #��A �
  ��	 ���0�� ��� 0� �
�� "����  ��  �	�� �� '#� � �� 8��� �
 �� Q 
 ��ह�= ह�� #
 �� Q ��'&� ह� ����
  ���
 	�, ह	��
 	����# ��1# 	����# 0��� �� �� "�N= !"� 
#ह�� 0� ह��
 ���� ह�, �
 �����'
� ह	
 �� ��'&�B �
  �W#����0 �
 ��% �0RI �ह$ ह�,  ��� �� 
'�����K#�� ह�,  � 0� ��% �0RI �ह$ ह� �
��� !'� �0�� 4
 ��A �
�
 ह� ��  ��� "� ��% 
��#	 , ���.� ह��� >��ह�� 25 0���2, 10 0���2, 20 0���2, 40 0���2, ����� ��#�#� �0 
��'
? 90 0���2 ��#��� �� �ह$ �
 ���
, ���� Y�0@-0�� ���
 (@
 हB'
 �� �4� ह	�
 *#B �0 
0��� �
 �ह
 ह�? �ह� � �ह$, ��% � ��% ��#	 �� ह	� ����� 0@
'� � ��C�� "��� ����� 
4� ��
X� ��  1,258 1*�
#� #��A �	�� #���� ��ह�� 	� ��4A  682 <0� 8�� �'A '� �
  ��	 �
 
�� '#� �� �� 	�r�2 �
2 30,000 <0� 8�� 1*�
#� #��A D�� ��H� ��'v�� �	X� �� 672 1*�
#� 
#��A ����� ��� ���ह=� 	� 3,482 <0� 8�� 1*�
#� #��A �
  ��	 �
 ��#� '#� ���� 	�r�2 �
2 
24,000 <0� 0� 1*�
#� #��A D�� ��H� �k��� �
 J` , 1,044 1*�
#� 	�2� ��� �� � ��
J#. 	� 88 
��( <0� 8�� ��@ �
  ��	 �
 ��#� '#�� !�(� "����# ������ �C#�= �_	 �� ������ 
�C#�= �_	 �� ��C�� 	� *#� ��	 ह�, 	
�� #ह �	Y 	� �ह$ � �ह� �� ��?2 3�
� 	� ������ 
�C#�= �_	 *#� ��
'�- trible people �
  !0���2	�2 �
  ��� �E��#B �
  ��	 �	�� �� '#�� 
#
 �� Q  ��ह�= ह� �� ह	�
 ��'B �
  ��	�
 �(
 ह�� 	
�� �	Y 	� �ह$ � �ह�, 	� ��1#B �
  Z#�� 	� 
����  >�ह�� ह.� �� �� Q ��� 0ह�
, ���� �� �X� 0ह�
 �� Q ���� ��1#B , �� Q ��
�, �� Q 
/#.��W
 n� �
 �	��� �� ����#2� ���% D� +�  � ����#2�� �� ��4� � �?���� �
  �'
 
���� '�� 	� �	�� !�?2 �� '%  D�� ��#	0.�A� 	�r�2 �
2 0� �	�� !�?2 �� '% D�, �
��� 
�	�� ��4A  8�D�	��� �
  �K�� 0� �� '% D�� ��� ��'B �
 !0�� ����#2�� �� ���1O
X� 
���#� D�,  ��� ���# 8�D�	��� �
  �K�� 0� �E ����#2�� �� �	�� �� '% D�� ��	� 0.�A 
	�F�, ���� ��1#, ��
�, /#.��W
 n�, ��0��� , �	�� �
  8��^ �'A �
  ��' D
� 0��
 	� ����ह� 
�ह$ �� '% D�, �
��� 8�D�	��� �
  �K�� 0�  � �E ����#2�� �� ���.� '��� 	� �	�� �� '% 
D� � ��8�	 ��2A �
  � ���� �	��B �� ���2� ��4A  �� ��� 0� �� �� ��#� �� ��.��. �%. 0�. 
����#2�� ह�, ���� ��.��. �%. 0�. �� 12
2� �ह$ ��#� �� ���� ह�, #
 �?	� 	�� ��� ��ह 
� �ह
 ह�� "�
 ह� �JहB�
 0��� 0.�� ��#� ह�,�
��� �Jह� ���� 	� ���
 0�Q
 �'� ������ ���.� '�� 
�� ���� ���2� �� ���
  ���� 	� ���
 0�Q
 �'� ��#� '#�� 0��	 �
  �'
  Jह� �ह�� �.� ���� 
�	�� �� '% D�, �ह�� 0� ���� ��1#B �
  ��� 0ह� �>�� "� 	�RH�� ह�� ��8�	 ��2A �
 #ह ���.� 
�ह�� 0� ���#� +�  � �'ह, ���.� '�� 	�  JहB�
 ������ �	A>���#B �
  ��� *��n�A ����� 
�ह�� �� �� �ह 0�	��� D� +� �ह�� �� #ह 0�	��� ह� �� �� 8��	 ��� D�, �ह �E��#B �
  "�� 	�, 
� �
 �� 8�D�	��� �
  �K�� 0�, �RC� �E��#B �
  "�� ह	�
 L�
 ��'&�B �� �
 ��, ��� ��'&�B 
�
  ��� 	� �ह$ �	Y�� ��  Jह� �
�
 �� ��H#��� +� �<�� ह�� 	� ����� �
 	��' ���� ह.� �� 
�� ���2� �� �� ���
  ���� ��  �>� ���> 
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����� >��ह�, �ह ���> ����
 �� ���XX �� ���� ���
  ���
 	� 	� 	�F� �� �
 !����K �<� '� �� �
 
�G��� ��% 4� ��� ���  
 

  	�J#��, ��.��.�. �� �� ��>���, ��	���, 8X����� 8�W#� ह�,  �	� ���A1� 
��K�� �� �<��  ह�� ��.��.�. �� ��� �� ��� (��� ह� >��� ह�� �� 12
�� ���� ���� ह�, 
��.��.�. �ह �� >��� ह�. #ह �s2�>�� �� �
 J` +� !�� ह�� 4���� !0�
 �0 �ह$ >��� ह�,  Jह� 
��2B �
 K*�� �
�� 0@�� ह�� ��% !0�� ��	 ��� �
, 	�Y
 �ह$ �'�� �� �ह�� 0� ��% !0�� ��	 
��� ���� ह� � ह� ��� 	� 0����2�X#J� �� ����	� "�
 ह� ह� , �
��� �� �ह�� �� ��12	 ह�, 
�ह�� �� �� w'b����
X�� �
2 !0 ह�,  �ह�� ��'B �� �� ��� �� '% ह�,  ��
  ��� >�ह
 ��% 
"� ����� ��, ���
 �ह�� ��&
 ��'B �� 4�A  �ह$ 0@�� � ���
 0ह�
 #ह ���#G� ���� ह� �� 
0��', ��.��.�. �� ���A1� �4�% !�"#�� >��� >��ह�� ���
   !��� L�
 ��12	 ���� ����, 
L�� 	���2
�' ������, ������� ������ �'�% ���� �� �ह�� �� ��3X� �� Q �	 ह�� ह� 
��	�, ह� 8�=� ��.��.�. �
 ��(� ह�� �ह�� ���� �
  ��D J#�# �ह$ ह���, ���� �� ��	 �ह$ 
ह���� ��.��.�. �� �� ��#A 8=��� ह�,  �	� ��K�� �� �]�� ह�� �ह�� 8X����� \	�� ���
 ��' 
����� ���
  ��� ��4A  �� �4'� ह
� ���� >
#�	�� !TQ� ����
 �
 ��	 �ह$ >�
'�, �ह�� ��>
 
�� ��12	 &�� ���
 �� ��H#��� ह��  
 

 ���
  !���� 	� 	�F� �
 ����� >�ह.�'� �� ��. �%. ��., �	. �%. �� +� �>. �%. 
��. �
  ����
 �� 	��� ����
 �� 81��� ह�? ��.��.�. �� �	��B 0� �� !��W	= ह� �ह� ह�, 
 �
 ����
 �
  ����
 8#�� ह� �ह
 ह�? *#� �
 � 2����' �� "� ��% 8��K�� �( �ह
 ह�, *#B�� 
��.��.�. �� �� �� 1O�X� *����2� ह�,  ��� "� �ह�� �X��#�� ह�? L�� ��% 	��� �ह$ ह�, 
���	� ��0
� � ह�� ����� �ह�� ह� 1�� 0� �� �s2�>�� ह�,  ��� 	������ ���
 �
  ���, 
	���B �� *����2�  �
  ���, �� 	���B �
  ��	S= �
  ���, 12
��#k� �
  ��	S= �
  ���, 
�����# �?����� �
  ��� *#� –*#� y#�1D� +� *#�-*#� 8��K ह�, #ह 	� Xह�� ����� 	�F� �� 
�
 ����� >�ह�� ह.�? �� �0Q�
 �	��B �
  '�� ���2� ह�� ह�,  � 0� ����� �� *#� <( ह�, �ह 
"� 10s2 ���
 �� �v 0� ���? �����B �
  	��� �
  ��� "� 	� #ह �ह�� >�ह.�'� �� "�
 ह� 0��� �	 
	� �����, &�� ह�, �
��� �
>��
 ����� �� ���
 0�Q
 *#B �(�
 ह�� ������ �
  ��� ����� *#� 
8��K�� �� �ह� ह�, ����
 �� �s2 ���? ह	
 (�� �E� �
 �*� �	. 0��. �� �ह�� "��� ��A ह�� 
�� � �� ��� ���� ��O� ह?� +� ����
�� �� 	ह�.� �ह ���� ह�� �� � �� ��� ���� 
“Ex” ह��� ह�, +� ��O� ह?� +� ��%�
�� �� 	ह�.� �ह ���� ह�� ����� #ह  ��� ���
 ��� 
�	1#� ह�, �
 "2�
 -"2�
  �4��
 ह��  ��
  ��� !'� ��% 8��K�� ह� ��
 , ह� 
�' �?k3�
*� �� 
��
 ,�� !TQ� �ह
'��  JहB�
 ��. �
  0��	 ���� �'ह 	� �	�� ��?2 �� �� ह�, �ह�� Y�m'�-
YB0��#�� ह�� Y�m'�- YB0��#B �� ह2��
 	� ह� ���� ������� ह� ���'� �� �ह�� �"� 0.�A �����B �
  
��� 	��� �ह$ �� 0���'
� ����� �0  ��
  ��� Y�m'�-YB0��#B ���� �	�� 	� ������ �E� 
!0�
 ��2 (���,  ��� YB0��#��  demolish  ���
 , 0.�A �����B �
  ��� 	��� ����� >�ह
'�? 
�0  ��
  ��� ��4-��D��, !TQ�  �	�� �����, �ह�� �����B �
  ��� 	��� ���� �� ��
 , 
ह� 
�' �?k3�
*� ���� �� ��� , �ह�� ��' ���� ���	 �
 �ह ���  +� !0�� �������� 
'������K#B �� ��>��� �� ��� � #
 �� Q ���� 	� 	����# 	�F� �� �
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���
�� ���� >�ह�� ह.�� 	�Y
 �X� ह� �� �
 !0�
  I� 	� �� ���B �� X��	� ���'
� KJ#���� 

SHRI BALBIR K. PUNJ (Uttar Pradesh): Thank you, Madam Vice- 

Chairman, I listened to my two friends with a lot of interest. It is for the 

 benefit of foreigners who continue to dominate our country now. It isfor the 

benefit of our friends, for our leaders..(Interruptions)... 
 

�� 5� ��� ��#� : 
ह�� 	� ����� ���  
 

  �� 8���� �# .�+%5: ��, �0�� !�V
�� �	Y 	� ��� ह� � 

��	��6�7 ( ����� 	��� ��ह#@��): �0 �
X �� ���� �
  ��" �
  ��� "� �� Q 
��� ����� �  

SHRI BALBIR K. PUNJ: I had the benefit of listening to my two 

esteemed friends. Mr. Narayanasamy...(/nferrupf/'onsj... 
 

�� ��5�� �+A : �0�� 4?�
��A ���� �X� !"�  ��� �ह$ ह� � 
 

 �� 8���� �# . �+%5: ह	��� �� �ह�� 0ह�
  �� '#� D�, ���V
� �� !"� �� >� �ह� ह� 
....(������).... 
 

 �� ��5�� �+A : ���� �
 ���� �02�% ��, �4� "� �	Y 	� �ह$ �#� �  
 

 �� 	+�#�, ��- (  ����): �0 (�X 	� ह��� �� �0�� ���� �
 ��2 ��#� ह� � 
 

 ��	��6�7 ( _�	�� ���� 	�ह
H���): 0��� ��ह�, �# ��� �	
X �� �0�
 ���
�� 
�� �ह
 ह� �� �हJ�� 	� �����, �'
 �
 �
 "� �हJ�� 	� ����'
�  
 

 �� 	+�#�, ��- : Y��(�� +� ��ह�� 	� ���V
� �� �� ह��� ह�% ह�,  ��
 �0 ��' 
��� ���(�� �'
 >���� ह��
 ���
 ह�, �0  ��� 
>�� ����� ....(������).... 
 

 �� ��5�� �+A : ��ह�� 	� �0�� *#� �	�� ह�? ��ह�� 	� �0�� 36 ��2� �	�� ह� 
....(������).... 

 

 ��	��6�7 ( ����� 	��� ��ह#@��): 	� 	����# ��1#B �
 ���
�� 
���� >�ह.�'� �� �ह�� ����� *#� �	��,  �
 Q����, !"� �� ह	 DDA  0� >>S �� �ह
 ह�, 
�v 0#� ��� 0� ��� ������ 

SHRI BALBIR K. PUNJ: Mr. Narayanasamy is my next door 

neighbour and he represents...(Interruptions)... 

SHRI SHARAD ANANTRAO JOSH! (Maharashtra): What could be 

the objection to the use of English? What is the harm? ...(Interruptions)... 
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THE VICE-CHAIRMAN (SHRIMATI SARLA MAHESHWARI) : There 

is no objection. Who said, 'objection'? He just requested Punj Sahab to speak 

in Hindi. That is all. ��� "�N� 	� �ह >�ह�, ���� � ह	��
 ����K�� 	� �&�$ !���.>� 	� �� 
"�N��� ह�, �
  �	� �
 ���� "� "�N� 	� ��� ���
 ह�� 

PROF. P.J. KURIAN (Kerala) : The Member is free to speak in 

English or Hindi or even Malayalam, whatever is his mother tongue. There 

should be no direction from the Chair that the Member should speak in a 

particular language. ...(Interruptions)... 
 

THE VICE-CHAIRMAN (SHRIMATI SARLA MAHESHWARI) : I didn't 
say so. �� ��#� ��ह�, 	��
 >
#� �
 ���� "� "�N� 	� ����
 �
  ��� ���� �ह$ ���� � 	��
 ��4A  
 ��
 #ह �Vह ��#� D� �� >.��� _� �# ��	 �	
X,  ��
 #ह �Vह �� �ह
 ह�, ����� !'� 
�0 �हJ�� 	� ���� �� �
ह�� ह�'�, ���� _� �# ��	 �	
X �� "� �'
 �
 �हJ�� 	� ����'
�  
  

 /!. ��. 5#. �+ ���� : �हJ�� #� !�V
�� #� 	�#��	 	� ��� ���
  ह� �� ������  
 

 ��	��6�7 ( ����� 	��� ��ह#@��): �� ��#� ��ह� �0 ���&�� �� ��#� ��ह�, 
�0�� "� ��	 ह�, �0 	�#��	 	� �����'� #� �हJ�� 	� �����'�� ��� "�N� 	� ����� >�ह� ,  � 
"�N� 	� �����'�� 

PROF. P.J. KURIAN   : I will speak in Malayalam. 

SHRI BALBIR K. PUNJ: I wish I knew Malayalam. I would have loved 

to speak in Malayalam. But, unfortunately, I don't know Malayalam. Mr. 

Narayanasamy represents Pondicherry. Am I correct, Sir, I have been really 

touched by the amount of interest and pain he has taken about the affairs in 

Delhi. 

SHRI V. NARAYANASAMY: Pondicherry is a Union Territory and 

Delhi is also a Union Territory. 

SHRI BALBIR K. PUNJ: That is right, Sir, ...((Interruptions)... That is 

right. But I wish if Congress Party really wanted to raise the issue of Delhi, they 

could have put up somebody from Delhi to speak for Delhi. Maybe, that could 

have been better. Both, the Mover of the Resolution, Mr. Narayanasamy and 

Shri Rajeev Shukla probably who seconded the Resolution, have dwelt at 

length on the problems of DDA. I entirely agree with them that DDA is in a 

mess and because the DDA is in a mess, therefore, Delhi, which is the Capital 

City, is also in a mess. In fact, the DDA was basically created rather it 

succeeded the Delhi Improvement Trust and its primary job was to decide on 

the land use, acquire land and ensure 
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that the land was developed as per the decided land use. But the way it 

happened, the DDA stopped acquiring land. If it acquired land, it acquired land 

at a very slow speed. It turned itself into a housing board. It started maintaining 

parks in the city, it started building stadia, it started building over-bridges. So, 

they did everything except development of land and as a result you had 

mushroom of unauthorised colonies in the entire city. At the moment, half of 

Delhi stays in unauthorised colonies. Now this is something which has 

happened in the last 50 years, and I entirely, fully endorse what my esteemed 

colleague, Rajeev Shukla said about corruption in DDA and that nothing 

moves there without money. 

��	��6�7 ( ����� 	��� ��ह#@��): 0��� ��ह�, �� �	�2, 	� �0�� y#�K�� ��� 
�ह� ह. q� >.q�� 0��� 	� ���	� ��% ���� >
#�	�� 	����# ��1# #ह�q  0R1D� �ह$ ह�, ����� 	� 
��� �� !��	�� �
, !'� ��� 	�Y
 !��	�� �
�� ह�, �� 	� ��. �. �
 . 02
� ��ह� �
 !����K 
�<� '� �� �
 ��� �� ���A��% ��>���� ���
 �
  ��� ����� 0� ��q �  

[THE VICE-CHAIRMAN (DR. A.K. PATEL) in the Chair] 

SHRI BALBIR K. PUNJ: So, you have a situation today that a number 

of people who are in queue for the DDA houses, that queue has been 

lengthening, the quality of the DDA constructed houses is very bad. Now at 

least outside Delhi, that is in Gurgaon, Noida, Greater Noida and other towns 

of NCR the private builders are active. They are able to offer competition to 

DDA. As a result of this in many areas people are not willing to move, into the 

DDA houses (a) because the quality of construction and (b) because the 

infrastructure is poor. There is no water, there is no electricity. In fact, 

thousands of houses built in Dwarka were not occupied for years together 

because there was no water supply and there was no electricity. Even now I 

am told that there are many areas in Dwarka which get water for one hour or 

two hours in a two or three days time. So, you put up construction, you invest a 

lot of money, you build houses, but do not provide necessary infrastructure 

and it is a complete wastage of money. I wish my colleagues had kept politics 

out of it. But they did not. It was obvious from the language of the Resolution, if 

I read it with your permission, Sir, it says, "...land area of Delhi was acquired 

by this Authority to construct houses, markets, community centres, etc. and to 

allot plot to the people to build their dream houses and land to educational 

institutions, hospitals, charitable institutions, etc. At affordable rates, this 

House notes with concern that the DDA has not been able to achieve its 

objectives to provide affordable shelters to the people of Delhi, rather it 

allotted.." Now, here comes the operative part and intent of this Resolution.   

This is the 
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operative part, "...valuable land for pittance to some organisations and persons 
connected with certain organisations and this House urges upon the 
Government to appoint a Commission of Inquiry to probe all the land 
allotments made by DDA during 1999-2003 within a time frame." I want to draw 
the attention of the House to this time period, 1999-2003. In fact, when Rajivji 
was speaking he also said, “D�@� 0�Q
 �� ��*��#��, D�@� 0�Q
 �� ��*��#��� !'� 
��*��#�� ���� ह� �� ���
 0���#� �� *#B � �� ��� , 1999 �
 *#B �� ��#? ��0��0�0 �
  
����
 !��2	�n� ह��
 ह�, they have done under the Nazrul land rules formulated 

by the Government in 1981. Under that rule all these land allotments have 
been made to the various organisations for the last 26 years. So if an inquiry 
has to be conducted why should it be confined between 1993-2003? Why 
should it not cover the entire period when the schools came into operation from 
1981-2005? The BJP, as a party, will welcome any inquiry from 1981 to 2005. 
But this part inquiry speaks about the motive, the mala fide intention of this 
entire exercise by bringing forward this Resolution.   Mr. Chairman Sir, if you 
look at... 

SHRI V. NARAYANASAMY:   Punjji, it is my Resolution, it is not your 

Resolution.   When I bring a Resolution ...(Interruptions)... 

 

�� ��5�� �+A: ����->�#�	�� ��, !'�  ��
  0ह�
 �� ��% ��*��#�� D� �� 6 ��� 
#
 ����� 	� D
, ��% ��*��#�� ���
? �ह ���� ��k	
���� D�� �� !'� ह	� ��% ��� '�� 
�	Y � �ह� ह� �� ह	  ��� 	��' �� �ह
 ह�� ....(������).... �0�
 6 ��� *#B �ह$ ����#$? 
�0�� �� Q �	��� �� �]� ����
� ....(������).... 6 ��� *#B �ह$ ���#�? ....(������).... 

THE VICE-CHAIRMAN (DR. A.  K.  PATEL):    Please allow him to 

speak.   ...l/nterruptions)...   Please allow him to speak.  ...(Interruptions)... 

SHRI BALBIR K. PUNJ: Rajivji, you made your point. 

...(Interruptions)...Now, that shows the intention. The intention is not to 

improve the working of the DDA. We seek an inquiry from 1981 to 2005 

because we are interested in improving the working of the DDA, see where the 

fault lies. It will fix up all the wrong things which might have been done. Your 

intention is not to find fault where it lies. You just want to pick up a target and 

hit it and you are not at all interested in improving the working of the DDA at 

all. Secondly, this sort of protest from Shri V. Narayanasamy and Shri Rajeev 

Shukla clearly shows there are skeletons in the cupboard which they are 

afraid, if inquiries are done from 1981. They will be exposed.  

...(Interruptions)...They will be exposed. 
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�� �? ��� �����: !'� ����C#.X� 	.� ��#� ह� �� �T>�% ����
 �� �हk	� �(�� 
....(������).... ���	 �
 ���B, ���	 �
 � �T>�% �� ��	�� ���
 �� �हk	� �(�� 

SHRI V. NARAYANASAMY: Therefore, you are crying now. You 

should readily accept.   Why do you say, 'no, we do not want 1999-2003. 

You  should  say .........(Interruptions)...Why are you getting  panicky about 

1999-2003.   When Rajeevji said six years, were you sleeping? 
 

����� 	+3�� 4���5: ����#=��	� ��, �ह  afraid  �ह$ ह�, �ह �ह �ह
 ह� �� ह	��� 
"� ���, �0�� "� ���� 
 

 �� ��5�� �+A : �ह �� �0�� ����� D�� ह	��� �� �0 ����
 �� ....(������).... 
�
�(�, !'� '�� ��#� ह��� �� �0 �]� ��*��#�� ����
� �0�
 '�� ��#�,  ��� ��*��#�� 
ह�'�� 
 

 ����� 	+3�� 4���5: !'� 0��-��4 ह� �� !0�� "� �� ��, ह	��� "� ��� ��� 
....(������).... �ह 81 �
 �ह �ह
 ह�� �0 D�@� !0�� "� �T>�-�>�� ��� ��� 
 

 �� ��5�� �+A : ���> �� ����
 �
  ��� �ह �ह
 ह� ���� ���> � ह��  
 

 ��	��6�7 (&�.1.�# . �C#�): ������ X�< ������  
 

 �� �? ��� ����� : �हJ�� 	� �����, �हJ�� 	�� ....(������).... 
 

�� 5� ��� ��#� :  "�N= �हJ�� 	� �.q'� � When the scandal first errupted in 

2003, the then Minister for Urban Development gave a statement, which was 

prominently carried in all the newspapers and the media, that all allotments 

would be put on the website. This was a statement made by a Member of your 

party, who was the Minister for Urban Development. He was in power for 

fifteen months after that statement. Yet, no information was put on the website 

regarding all the so-called allotments made till 2005.    Even  today  if  you  

access  the  website,   you   do  not  find  that informatior

 (Interruptions)...    You  had fourteen  months  to  collect  all 

information, about all deals since 1981, and put it on the website.   You could 

do it. ...(Interruptions)... 

SHRI BALBKIR K. PUNJ: Sir, I would like to remind my friend a very 

simple fact that when I say, "1981 to 2005", it surely also includes the period in 

which they are interested, that is, 1999-2003. It does not exclude that, Please 

understand this. ...(Interruptions)...So, I am not against the inquiry of the BJP 

period. What your apprehension is, if an inquiry is held from 1981 to 2005, 

many of your skeletons will be out of the cupboard. 
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Sir,  another point that was made here was that many of the 

allotments     were     made     to     the     Sangh     Parivar     organizations. 

...interruptions)...     No; no, let me complete, Jairamji.   You have spoken: now, 

let me complete.   ... (Interruptions).. .No; no. ...(interruptions)... This is not fair. 
 

�� 	+�#�, ��-:  0�"�Z#\ 	ह��#, #ह �� 8��� �� ��1�X� �ह$ ह��
 ���� ह�� �
 
#ह ��� �ह�'
� #
 #ह ��� �ह�'
 � ....(������).... 

THE   VICE-CHAIRMAN   (DR.   A.K.   PATEL):     Balbirji,   please   

go ahead.   ...{Interruptions)...  >��. ��(� � 

SHRI BALBIR K. PUNJ: So, one of the allegations that was made, as 

if it was allegation... I would say that I would give full credit to the NDA 

Government that when they made these allotments of the Government land at 

concessional rates, they did not discriminate among the allottees because of 

their political persuasion, because of the character of the organization. They 

just went by merit of the organizations and allotted the land. If you look at the 

people who had been allotted land, you will find -- I have the entire list with me 

-- it is assortment of organizations. And, it definitely includes what they call as 

'organizations of the Sangh Parivar'. You have a system of ideological and 

political untouchability practised by the regime in Delhi in the forty years or fifty 

years after Independence. Anybody who was connected with the Sangh 

Parivar, that person or that organization was considered as an outcast by the 

then regime. You cannot expect the NDA to carry that policy. We discarded 

that policy. We threw that into the dustbin and we carried out a policy of 

allotting land to people on merit, to organizations on merit, without ideological 

considerations, without regional considerations, without political 

considerations. Sir, if you look at the land allotments over the last forty years, 

you will find the allotments were confined to the so-called 'secular parivar'. 

How secular they are, we don't know. It is best illustrated by the way in which 

the land was allotted to the Rajiv Gandhi Bhawan, which stands in the heart of 

Delhi, just opposite the Shashtri Bhawan. I believe there were bungalows of 

MPs, which used to stand at that place. They were demolished because the 

lane was supposed to be given for building a bhawan, to house the Congress 

Headquarters. Later on, somehow, some mysterious things happened and the 

entire thing was changed. This Bhawan, this fantastic building, probably, must 

have cost crores of rupees for construction. This building, which is called the 

Jawahar Bhawan, was handed over to a private trust. Who headed the private 

trust? How was that done?   At what rate was land allotted to the Rajiv Gandhi 
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Bhawan?   I am sure, when the hon. Minister inquires into it, he will take this 

House into confidence. 

Firstly, at what price was the land given to the Rajiv Gandhi Bhawan? 

Secondly, in whose name was the original allotment made? Who is the current 

occupant of that building? Is that building and land being used for the purpose 

for which the original allotment was made? If there is irregularity, will the hon. 

Minister assure the House that he will take action against the concerned 

people irrespective of their political status and irrespective of the positions they 

hold? I do not want know whether the hon. Minister will be able to do it or not. 

But it is my fervent appeal to the hon. Minister that he may look into the matter. 

Sir, if you look at..(Interruptions)... 
 

�� ��5�� �+A: �ह �� ���V
� 0�2� �� ��� D�, ���V
� 0�2� �� D� � �ह� 
....(������).... 
 

 �� 8���� �# . �+%5: ���� ���V
� 0�2� ��  ��
 ��% �
��-�
�� �ह$ ह�� !� �ह 
�0�
  ��	 0� >� �ह� ह� � ....(������).... �0�
  ��	 0� >� �ह� ह� � 
 

 �� 	+�#�, ��-: �0 �ह$ ����
, �0�� 	��.	 �ह$ ह�� �ह�� �� ���� �0�� 	��.	 �ह$ 
ह�� !"� �0 �� ह�, ��� 0����
 ह� ����� ....(������).... 

 �� ��5�� �+A: *#� 0�!� O���C� �
  ��	 0� �.2 �ह$ �� '%? ....(������).... 

SHRI BALBIR K. PUNJ: Mr. Vice-Chairman, Sir, BJP is the principal 

Opposition Party in the country.  ...(Interruptions)... 

SHRI     V.     NARAYANASAMY Nobody     is     denying     it. 

...(Interruptions)... 

SHRI BALBIR K. PUNJ: Even if you want to, you cannot. 

...(Interruptions)...We are the only Party...(Interruptions)... Sir, people are 

permitted to do daydreaming; you can also daydream. I do not mind it. Sir, BJP 

is the only political party; major political party, which, till date, does not have its 

own Headquarter, it's own building in Delhi. We run the office from a bungalow, 

which is allotted by the Central Government. Even political parties like the 

CPM and the CPI have headquarters in Delhi. CPI, in fact, virtually ceased to 

be a national party because the share of their votes fell down to a level that 

they lost recognition as a national party. Even they have Ajay Bhawan, right in 

the heart of Delhi, at Rouse Avenue, It was a land, which was allotted to them, 

not at market price, but, virtually, at a throwaway price.   CPM has its 

Headcarters at Gole Market. It is also on a 
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land, which was give to them by the Government. Sir, the leaders of the 

Congress Party, dead and gone, and those who are alive occupy, virtually, half 

of Delhi. If you look at the whole ring road, on what we call the Yamuna front, 

you will find that it is covered, virtually, by Samadhis of the leaders of the 

Congress Party. ...(Interruptions)... Well, Shri Murarji Desai was also a Prime 

Minister. ...(Interruptions)...Shri Narasimha Rao was also a Prime Minister. 

...(Interruptions)... 

�� 	+�#�, ��-: ��, #
 ��' 	ह�G	� '��K� �� '��� �
 �ह
 ह� � �ह�� 0� '��K� �� �� 
�	��K  ह� � 

SHRI BALBIR K. PUNJ:   Sir, the entire area runs into 2000 acres. 

...(Interruptions)... 
 

�� 	+�#�, ��-: ह	 '��� �ह$ �
 �ह
 ह�� �0 �����, �0 *#� �� �ह
 ह�? 
....(������).... 	ह�G	� '��K� �� �� �G	� P0� �
 �
( �ह� ह� �� �0 *#� �� �ह
 ह�� 
....(������).... 
 

 �� ��5�� �+A : *#� �0�� 	ह�G	� '��K� �� �	��K 0� �0RI ह�? *#� �0�� >EK�� 
>�= 
�ह �� �� �	��K 0� �0RI ह� #� �0�� �'���� ��	 �� �� �	��K 0� �0RI ह�? 

�� 	+�#�, ��-: ह	� ���� �� �	��K 0� �0RI �ह$ ह�� ....(������).... 

SHRI V. NARAYANASAMY: Sir, he is insulting the national leaders.   

...(Interruptions)... 

THE   VICE-CHAIRMAN   (DR.   A.K.   PATEL):   Please   keep   

quiet. ...(interruptions)...Please allow him to speak.   ...(Interruptions)... Please 

go ahead. ...(Interruptions)... 
 

�� ��5�� �+A: 	ह�G	� '��K�, ����� '�K�, >EK�� >�= 
�ह, ���� �	��K 0� �0RI 
ह� �0��? ....(������).... 

�� 	+�#�, ��-: ह	� ���� 0� �0RI �ह$ ह� � ....(������).... 

THE VICE-CHAIRMAN (DR. A.K. PATEL): Please allow him to 

speak. 

SHRI BALBIR K. PUNJ: Mr. Narayanasamy, I can understand your 

feelings. I appreciate that and you are entitled to worship your leaders 

..(Interruptions)... 

SHRI V. NARAYANASAMY: Please speak on DDA only. 
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SHRI BALBIR K. PUNJ: I am talking about the land. Even late 

Sanjay Gandhi, who never held any political office, has his 'Samadhi' there... 

(Interruptions)... 

THE VICE-CHAIRMAN (DR. A.K. PATEL) : Please, please keep 

quiet. ...(Interruptions)... 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND THE 

MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM NABI AZAD): It is 

very sad. Now, you want to come to this level..(Interruptions)... 

SHRI BALBIR K. PUNJ: What is this level, Sir? ...(Interruptions)...    . 

SHRI GHULAM NABI AZAD: You are discussing DDA and you have 

come to Sanjay Gandhi, Rajiv Gandhi..(Interruptions)... 

SHRI BALBIR K. PUNJ: Definitely, Sir. This country has a right to 

know. ...(Interruptions)...Please explain to the country if there could be a 

'samadhi' for late Sanjay Gandhi, then why there could not be a 'samadhi' for 

late Narasimha Rao? ...(Interruptions)...Why was Narasimha Rao not given 

the land? ...(Interruptions)... 

SHRI GHULAM NABI AZAD: Are you discussing DDA or samadhis? 

...(Interruptions)... 

THE VICE-CHAIRMAN (DR. A. K. PATEL) : Please speak on the 

subject.. (Interruptions)... 

SHRI BALBIR K. PUNJ: Sir, DDA maintains land, and it- is a 

question of land...(Interruptions)... 
 

�� ��5�� �+A: �0 ����� �0�� ����� �	��K �
  ��� �'ह >��ह�? 
....(������).... 
 

 ��	��6�7 ( &�. 1. �# . �C#� ):  �0 ��4A  �/�
*2 0� ह� ������ ....(������).... 
 

 �� ��5�� �+A : �0 ����� �0�� ����� �	��K �
  ��� �'ह >��ह�? 
....(������).... 
 

 ���� 	%	��� ����	 �%D��� �E ��F� �%D� ( �� �!हGG� ��� ���H H����): 
��0��0�0 �� � ....(������).... 
 

�� 8���� �# .�+%5 : ��
�ह ��� �� � ....(������).... 

THE VICE CHAIRMAN (DR. A.K. PATEL): Please no comments.. 

(Interruptions)... 
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SHRI SU. THIRUNAVUKKARASAR (Madhya Pradesh) : Mr. Vice-

Chairman, Sir, both the Members have spoken.   We have listened to them. 

Please allow Mr. Punj to speak...(Interruptions)... 
 

�� �? ��� �����: ह	�
 �K
 घ�2
 �� ���� ���� ....(������).... 
 

 �� 	+�#�, ��-: 	ह��#, #ह '�� ����� ह�� ....(������).... �0 0��� �� �� ����
 
������ ....(������).... 	ह��#, ����#=��	� �� �� ��� �ह
 D
 �� ह	�
  ��� ����, �� ��� 
"� ��12�A �ह$ ��#�, �
��� #
 0��� �� �� ����
 �ह$ �
 �ह
 ह�� ....(������).... 

SHRI V. NARAYANASAMY: Let us discuss DDA. 

THE VICE-CHAIRMAN (DR. A.K. PATEL) : Please, no comments. 

SHRI SHARAD ANANTRAO JOSHI: Mr. Vice-Chairman, Sir, Friday 

afternoon is sacred for us. But, I think, deliberate attempts are being made to 

suspend this Friday afternoon business and to use it for sort of an official 

business. I hope that nobody will interrupt other members. We listened to Shri 

Narayanasamy for one hour and Shri Rajeev Shukla for twenty minutes. 

SHRI DIPANKAR MUKHERJEE : Mr. Vice-Chairman, Sir, I would like 

to make just one point. As he said very correctly, it is a Private Members' 

Resolution that we are discussing. It is not a Government business. Now, it is 

Government versus Opposition. If the whole discussion is restricted to that 

Resolution, I think, that will do justice to that. 

SHRI BALBIR K. PUNJ: Mr. Dipankar, I agree with you. Mr. Vice-

Chairman, Sir, I can understand the feelings of my friends on the other side.   I 

entirely agree that we should not bring in the dead...(Interruptions)... 

��	��6�7 ( &�.1.�# . �C#�): �0 �v 0#� �/�
*2 0� ����� � 

SHRI BALBIR K. PUNJ: All the point that I was trying to make was 
that DDA controls land in Delhi, and DDA, in turn, is controlled by the Ministry 
of Urban Development. When I said, "if DDA could give land for building 
'samadhis' of one particular family", then somebody said that they were 
leaders and Prime Ministers. This is how I took Mr. Sanjay Gandhi's name. I 
didn't want to take it. Now, recently, late Mr. Narasimha Rao, who was also 
Prime Minister for five years, was not allowed to have 'samadhi' at the same 
place. So, there is a definite angle to it, and DDA does come into the picture. 
After all, what are the criteria under which acres and acres of land were given 
to some dead and denied to others? This country has a right to know as to 
what are the criteria under which a 'samadhi' was 
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allowed to be built for Sanjay Gandhi and Mr. Narasimha Rao was denied that 

privilege. That is all. If the Hon. Minister, when he takes up these issues, 

says...(Interruptions)... 

SHRI GHULAM NABI AZAD: First of all, this word, 'denied' is totally 

wrong. Who told you? Did they approach you? How do you know that he was 

denied?   How do you know that they wanted...(Interruptions)... 

SHRI BALBIR K. PUNJ: His family was very keen..(Interruptions)... 

SHRI SURENDRA LATH: The entire country knows it, how they 

were denied and they were not permitted.  The entire country knows it. 

SHRI DIPANKAR MUKHERJEE: Another Resolution on Samadhi 

can be brought. ...(Interruptions)... Sir, for this purpose, another Resolution 

can be brought. ...(Interruptions)... This Resolution is related to the allotment 

of land by the DDA. He may say whether he agrees with this Resolution or he 

does not agree with this Resolution, and what arrangements can be made, 

etc. ...(Interruptions)... ���
  P0� !	��	�2 ���#
 � ....(������).... 

SHRI BALBIR K. PUNJ: Mr. Vice-Chairman, Sir, a lot of noise was 

made about the pricing of the land. Rajivji quoted a number of figures that the 

land was allotted at Rs. 1800 and something, whereas, the market rate was so 

much, and, then, of course, as a very public-spirited person, he argued that 

there should be rules and regulations to control it that so much concession is 

not justified. This is a point of view. And, one can sympathise with this point of 

view. But this was not a policy which the NDA Government evolved. This was 

a policy, as I mentioned earlier,- which was under the Nazule Land Rule 

formulated in 1981. The NDA did not change that rule at all. The NDA 

Government strictly went by those rules and made the allotments. In fact, 

during the six years of the NDA Rule, which preceded the present UPA 

Government, the rules were not changed at all, and eligible applicant 

organisations were granted land irrespective of the colour and contents of their 

ideologies and objectives. 

Sir, I will surely welcome an inquiry as Mr. Narayanasamy, 

repeatedly said when he moved a Resolution but with the condition, it should 

cover the entire period from 1981 to, say, till date 2005. Thank you, Sir. 

THE VICE-CHAIRMAN (DR. A.K. PATEL): Shri Manoj Bhattacharya. 

...(Interruptions)... Shri Manoj Bhattacharya. -...(Interruptions)... 
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�� ��5�� �+A: ��	
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 �� ��� ��I �!���� (  I� 8�
X ): !�(� "����# ��M�D� 0��N� �� ����� �� 
'% ह� �� ����� X�*� ��  ��
  ��1# �ह >��
  ह�� ....(������).... 

SHRI MANOJ BHATTACHARYA (West Bengal) : Is it over? Is it 

over?   Is * is over...(Interruptions)... 

SHRI BALBIR K. PUNJ: Rajeev Shukla is abbreviated as R.S., not as 

R.S.S...(Interruptions)... 

SHRI    MANOJ    BHATTACHARYA:    Balbirji,    is    it    over    

now? ...(Interruptions)... 

THE   VICE-CHAIRMAN   (DR.   A.K.   PATEL):   Please   go   

ahead. ... (interruptions)., �0 ����� � ....(������).... 

SHRI     MANOJ     BHATTACHARYA:       Should     I     start,     

Sir? ... (Interruptions)... Sir, unless they stop, I cannot start? 

��	��6�7 (&�.1.�# . �C#�): ��& '#
, !� �0 ����� � ....(������).... 

SHRI MANOJ BHATTACHARYA : I am sure, I will not be 

unnecessarily interrupted by these friends of ours. Unfortunately, Sir, I must 

say, at the very outset, that some of us have developed a peculiar habit of 

unnecessary interruptions, and this is not for the healthy functioning of the 

parliamentary democracy, I believe. These unnecessary interruptions will 

unnecessarily dissuade the very purpose of the House itself. I am sure that it 

is not in the interest of either of us who are interrupting and who are being 

interrupted. So, I am sure, that our friends on the right hand side will take the 

lessons and will dissuade themselves from this sort of unnecessary 

interruptions. 

THE VICE-CHAIRMAN (DR. A.K. PATEL): Mr. Bhattacharyaji, the 

word you have used * is unparliamentary. 

SHRI MANOJ BHATTACHAYRA:  Which one? 

��	��6�7 (&�.1.�# . �C#�): �0�
 ����*� 

* Expunged as ordered by the Chair. 
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4.00 P.M. 

SHRI MANOJ BHATTACHARYA: Sir, I just asked them whether this 

* is over or not. 

.     THE    VICE-CHAIRMAN    (DR.    A.    K.    PATEL)    :      But    it    

is unparliamentary. 

SHRI MANOJ BHATTACHARYA: Sir, if it is unparliamentary, please 

expunge it.   I don't mind. 

��	��6�7 (&�.1.�# . �C#�): ���� ����� ������ 

SHRI MANOJ BHATTACHARYA: I don't mind it. I thought that that is 

not being recorded. ...(Interruptions)...However, Sir, I must come back to the 

point. 

Sir, I was listening with rapt attention and anguish also a very sad 

commentary about our premier organisation or premier establishment 

institution, namely, 'Delhi Development Authority'. It was named as Delhi 

Development Authority from Delhi Improvement Trust, DIT to DDA. Sir, when I 

roam around the streets of Delhi mostly on foot, sometimes, I wonder that, 

perhaps, I am not in India. It is such a beautiful, such a planned city, with so 

much of greenery. And then, sometimes I am reminded of something about 

Delhi. Earlier it was Delhi, now it is New Delhi. I am not going into that history 

now, but it is over a century, Sir. The wealth of the country used to be 

accumulated in Delhi and Delhi was constructed. And this continued, with a 

gap in between, when the British preferred to have their capital in Kolkata. 

Delhi continued to get the patronage of the rulers of the country. And whatever 

Delhi is today is certainly with the patronage of the rulers of the country, 

whether it be NDA, UPA, or, the erstwhile Congress Government, or, the 

United Front Government or any other government. 

I am also convinced on one count. What is the main thrust of the 

Resolution of my friend, Mr. Narayanasamy? The thrust is on corruption. The 

debate was, who was more corrupt. The debate was to justify my corruption 

because you have also indulged in the same corruption. What I wish to say, 

Sir, is that unfortunately, over a period of time, corruption has become a part 

of our lives, it has become our way of life. It is not only the 

* Expunged as ordered by the Chair. 
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Delhi Development Authority.' Most of the institutions, it is very unfortunate 

that I have to say, have been corrupted. Corruption has touched its 'zenith'; or, 

is it the 'nadir? Mr. Jairam Ramesh, I should say, it has touched its nadir 

during the last five to six years. Please, don't get agitated unnecessarily. 

Corruption has become a part of life, a way of life. Talking about economic 

policies, though you talk of the Sangh Parivar, I am sure, even the Sangh 

Parivar never endorsed the view that this economic policy should be pursued 

so vigorously. 

[MR. DEPUTY CHAIRMAN in the Chair] 

Sir, the economic policy that you have pursued so vigorously has 

given birth to this sort of corruption. It has touched its nadir. Questions were 

raised in the House about what has happened in DDA. I remember very 

distinctly, during the last five to six years, questions were raised time and 

again. A number of questions were raised and the questions were raised with 

specific reference, saying that in such and such case corruption had taken 

place, huge amount of corruption has taken place in the functioning of Delhi 

Development Authority, and so on. I do not doubt the fact that all flowers have 

some worms in them. But, Sir, I also did not imagine that Delhi being such a 

beautiful city, there would be so many worms in the Delhi Development 

Authority. I never had such doubts. But today I am convinced of one fact after 

hearing Shri Balbir Punj in particular. I was getting a little upset when my 

friends, Shri Rajeev Shukla and Shri Narayanasamy, were speaking. I was 

really getting upset and wondering whether it is really a fact that there is so 

much corruption in the Delhi Development Authority. I was really getting 

anguished and I must say that I was greatly perturbed. But when I heard Shri 

Balbir Punj, I was convinced that, indeed, there was corruption. His very 

speech has vindicated the allegations made by Shri Narayanasamy and Shri 

Rajeev Shukla that there was rampant corruption during the last five to six 

years of NDA rule in the DDA. And why was the present Government 

hesitating till now? The Government is in place...(Interruptions)...Please, do 

not interrupt. I had made a very humble prayer to your side that kindly do not 

interrupt. Let me speak. This is a Private Members' discussion. I am not 

handling the brief of the ruling party, nor am I handling a brief of your party. I 

am handling my own brief as a private Member. So, let me speak. 

 

Sir, I am only asking why the hon. Minister for Urban Development 

has been hesitant to institute a Commission of Inquiry for so long. Why was he 

waiting for us to discuss this matter? Does he not know, or, is he not 
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aware of the fact that there is rampant corruption? I am convinced and I 

believe, that the UPA Government is committed to upholding corruption-free 

governance. The UPA Government is committed to uphold the cause of the 

common people, as enshrined in the National Common Minimum Programme. 

My question to the hon. Minister, through you, Sir, is: why has he been so 

hesitant to institute a commission of inquiry for so long? In these nine months, 

we could have proved the facts that what has transpired in the DDA. I don't 

mind as to who are the beneficiaries. I know that ultimately, the poor people 

are not the beneficiaries. The poor people, the common people, the ordinary 

people, the middle-class people, the lower middle-class people, cannot be the 

beneficiaries in this set-up. In this socio-economic set-up, it is impossible. I do 

not even dream ever that in this socio-economic and political set-up, the 

common people, the poor people, will be the beneficiaries of all the 

development works that are taking place in this country. But, my question is 

that irrespective of the character of the beneficiaries, why such large-scale 

corruption has taken place. Whose money was being misutilised? It was the 

money of the common people; it was the money which is mostly extracted 

from the common people through indirect taxes. So, my very serious question 

to the hon. Minister for Urban Development, my hon. friend, Shri Ghulam Nabi 

Azad, is that why he is hesitant to initiate or why he did not order a 

commission of enquiry for so long, because he is aware of all these things. He 

had been our colleague in this House. He had put questions a number of 

times. He had heard how the Government fumbled. They had just side-tracked 

the questions; they had side-tracked the answers. So, I expect, at least, as 

Manoj Bhattacharya, as a Member of this House, that after the Government, 

which was given power by the people, that they, will institute a commission of 

inquiry immediately to know the truth. Not only in the matter of DDA, but in 

other matters also. I have also raised this question in this House as a Member, 

that why you are not instituting a commission of inquiry on these matters. And, 

this is a very prime matter. I am thankful to Mr. Narayanasamy for raising this 

matter. And, Shri Ghulam Nabi Azad must explain this to us, and he must also 

assure us that he is going to institute a commission of inquiry forthwith to know 

the truth, to make the facts known to us. Sir, now, I come to another point. Sir, 

Delhi Development Authority, as it is known to us, or for that matter, any other 

development authority of any of the metropolis, like the Kolkata Metropolitan 

Development Authority, was created with a very noble intention. These 

authorities were created to provide shelter at an affordable price to the 

common people, the people 
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who do not have the affordability to purchase private lands and construct their 

houses or construct their shelters. Now, I would like to know from the hon. 

Minister that during this long period, right from 1981 -- Yes, I also agree with 

Shri Balbir K. Punj -- till date, let us have a picture of the situation that how 

many common people, the people from the lower income group, the people 

from the middle income group, have been allotted shelter or have been 

accorded the right to shelter in Delhi by the Delhi Development Authority. That 

is a very important point that I would like to raise; and, we must know DDA is 

functioning. A clear picture should emerge. I am not asking for a White Paper, 

but a clear picture should emerge as to how many common people have been 

the beneficiaries except those who are having muscle power or money power. 

Unfortunately, Sir, I must, once again, share my feelings with my friends that in 

this country of ours, either the money power or the muscle power, or the 

political power derived from these two, is recognised. On the other side, the 

common people, the poor people, are never recognised. So, I would like the 

hon. Minister to give us a clear picture as to' how many common people, how 

many poor people from the lower income group and middle income group have 

been allotted shelter by the DDA right from its inception till date. If you have 

this figure, kindly share that figure with us, so that we can convince ourselves 

that DDA is doing a good job. I would not like to say that whatever DDA has 

done is bad. And, Sir, even I don't belong to Delhi. I am only a sessional bird. 

Some friends of mine say that I am a sessional bird. Whenever there is 

session, I come to Delhi and once the session is over, I go back to my 

constituency. Yes, Sir, I belong to West Bengal and I do have my commitments 

to the people of West Bengal. I do go back. But I hear from my friends who are 

permanent dwellers of Delhi -- when Mr. Rajeev Shukla was telling that it is a 

fact, I was also reminded --that the DDA flats are constructed in such a fashion 

that it appears there is a huge amount of corruption that is invaded in the 

construction itself, in the process of construction itself, and, that the flats are 

not conducive at all to live in. Sewerage problem is a very common complaint 

that I come across; the electricity problem, the water problem, these problems 

are very much there. Sir, I once again say that Delhi is such a beautiful city. I 

cannot convince myself that I live in a Third-World country, or, I live in a less 

developed country - even though glamorously it is called advanced developing 

country - when I roam around the city of New Delhi. 

But you hurt this beautiful splendour.  There are so many sad tales 

that the common people are suffering from, and, to me, the people, the 
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common people, who constitute the vast majority of this country, they are most 

important, and, we must look upon the interest of theirs, we must commit 

ourselves and truly commit ourselves, not only as a lip service, that we shall be 

doing something good. Time and again, I have said that it should not be only 

as a lip service. We cannot create a haven for the common people within 

these present constraints of the socio-economic system, within this system of 

socio-economic political situation. But, at least, we should do some justice for 

the common people who constitute the majority of this country. 

Sir, I am also anguished, seriously anguished and shocked to find 

that the prime plots in Delhi, and, particularly, New Delhi where the prices of 

the plots are very high, where one square yard of land costing Rs. 90,000 has 

been given to somebody -- for whatever might be the corruption, for whatever 

might be the quality of that organisation -- at a cost of Rs. 682 rupees. A plot 

costing Rs. 80,000 per square yard is being simply gifted at the rate of Rs. 682 

per square yard. This is something astounding. Whatever might the character 

of the organisation, I am not going into that because it has been so and it is 

nothing new to me. 

During the NDA rule, Sir, a particular parivar has got everything. It is 

quite open. I need not say it time and again. This has been said several times. 

We have even said that during the course of disinvestment also, the hotels 

were given to somebody who was close to the Sangh Parivar. Time and again, 

this has been told in this House. This has also been accepted by them. They 

have not refused to accept it. But you sell the hotels; hotel is not my cup of tea. 

I shall not be going in for a hotel but I shall certainly stake my claim for a small 

plot of land. Kindly do not snatch away that plot of land which was due to me, 

which I should have got as a common man; don't snatch it away. Snatch away 

the hotels; even the industries you have snatched away and gave to 

somebody close to the Sangh Parivar. I don't mind, its okay because industry 

is not mine, I don't possess any industry. But I want a small plot of land where I 

want to dwell in, where I want to live in, where I want to simply save myself 

from the rain and the sun, and, you have fiddled with that. 

My allegation is that you have fiddled with' a very small capacity of 

the common people, and, you have tried to benefit yourselves. Incidentally, 

you cannot be benefited and you have not been benefited. In fact the history 

shows that you have not been benefited, you have lost, you have badly lost.   

People have rejected you, and, because of these reasons, you 
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have been rejected. You have pot looked at the horizon. You have not looked 

at the people at large, the millions of people who are still languishing in this 

country of ours. You have not looked at that horizon where you could have 

protected and promoted the interests of those people, and, you could have 

advanced your cause. But, unfortunately, you have lost in advancing your 

cause, however wrong your cause may be. But since you have done it in this 

fashion, I believe, Sir, there should be a full-fledged inquiry, and, the country 

must know, the people must know as to what has happened, what has 

transpired during that time. Sir, I should not take much time because I also 

have to go out to catch the train. I shall conclude by saying that we have got a 

chance to speak in detail on the question of DDA. I would like to submit before 

the hon. Minister that housing is a serious problem. Housing is a very serious 

problem; shelter is a very serious problem. Billions of people are languishing in 

this country of ours. I am not, Sir, referring to the redundant population. I am 

told, I understand, that 18 to 20 crores of our population are redundant whose 

record is not maintained by the Government itself. I am not talking about them; 

I am talking about the lower middle class -- the workers, the working class, the 

poor peasants, etc. They do not get the proper shelter. Sir, I must refer to you 

what has happened in Mumbai only in the recent past. It is deplorable; I must 

say it is very sad. It is another sad commentary that 91,000 hutments had been 

demolished by using bulldozers. Even though it went against their electoral 

pledge. It was pledged before the people that till 1.1.1995, it would be 

regularised; even till 1.1.2000, it would be regularised. Who were living in those 

hutments? The people who used to. live in those hutments are mostly poor. I 

do not say all of them are poor. But by using bulldozers, I was being reminded 

of the incident which took place in Jenin, 2-3 years back, in 2002 by the Israeli 

butchers, I must say. They had demolished, they had used the bulldozers 

indiscriminately in Jenin city, killed people and demolished the houses. In the 

process, they killed thousands of people. That is another story. Sir, but what 

has happened in Mumbai? The hon. Minister must respond as to what exactly 

is the housing policy and how are you going to implement that policy. It is not a 

rule. Sir, unfortunately, rules are made to be bent in this country. The rules are 

meant to be bent; the rules are meant to be taken advantage of by the powerful 

people. By 'powerful', I mean to say powerful by money, by possession of 

money and mostly black-money, surplus money, unaccounted money, the 

money that has not been accounted for, for which the people have not given 

their income-tax, corporate tax, customs duty, etc. or the 
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money or the public money as NPA. I have also referred to this, the Non-

Performing Assets. Crores and crores of rupees are being held by these 

people and they are the beneficiaries of this. Kindly tell us as to what policy, 

what foolproof policy, you are trying to make so that those people are not 

alone benefited, so that they do not get all the prime spots, but the common 

people also get some advantage in this country of ours. And, Sir, the new 

Government, the UPA Government, has been constructed, I must say 

constructed, by the common people on the basis of the National Common 

Minimum Programme where the Government has also pledged to provide 

shelter at affordable price to the common people. So, Sir, I would like to ask 

the hon. Minister that he must come out with an implementable policy and not 

only a policy declaration. There have been numerous policy declarations, but 

those policies have not been implemented properly. Sir, I would like to know 

from the hon. Minister what is an implementable policy because he is a 

gentleman with vast knowledge of the entire country. So, he would be in a 

position to tell us as to what implementable policy he is envisaging for 

developing the shelters of the common people. With these words, I thank you 

very much. 
 

�� 5���� ��� 8�!C (9+5���):  0�"�0�� ��, �� 81��� 0� �� घ�2
 ���� '�, �� 
���� ���B �� *#� ह�'�? ह�P� �� �� >�
'�? 

 

 �� ��	�����: 5 ��
 �� >�
'�� 

SHRI SHARAD ANANTRAO JOSHI : Sir, 15 days back, the lots were 

drawn and I came at number three. I had proposed a Resolution expressing 

the House's concern about the ban on export of foodgrains which is contrary to 

the National Common Minimum Programme, contrary to the advantages, 

contrary to all economic principles and I was very happy that I would be able to 

make my voice heard in this House very shortly on the first Friday that I get in 

less than an hour and a half. My name was at serial no.3, and since one 

Resolution should not take more than half-an-hour each, I thought, I should get 

my turn in less than one-and-a-half hours. 

MR. DEPUTY CHAIRMAN: Are you speaking on the Resolution on 

DDA? 

SHRI SHARAD ANANTRAO JOSHI: Sir, this morning, I got a 

telephonic call from the Minister for Agriculture, and he said that my Resolution 

is at number 3. But it is not going to come up for discussion because the first 

Resolution is by Mr. V. Narayanasamy. 
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SHRI V. NARAYANASAMY:   Do you want to speak on agriculture? 

SHRI SHARAD ANANTRAO JOSHI: Mr. Narayanasamy, you have 

taken one hour. You will give me, at least, ten minutes. I listened very carefully 

and patiently to what Mr. Narayanasamy said. I am always full of admiration for 

Mr. Narayanasamy's performance in the House, and I used to wonder whether 

anything can outwit Narayanasamy, and I have found that Narayanasamy in 

Tamil can outdo Narayanasamy in English. I congratulate him. The discussion 

took place for almost two hours. I don't think my Resolution is likely to come 

here, and I was wondering whether there was not a deliberate attempt to hijack 

the Friday afternoon, which is meant for Private Members' discussions, Private 

Members' Resolutions and Bills. The subject, that is put forward, was about the 

Delhi Development Authority. Mr. Narayanasamy, I am talking of the Delhi 

Development Authority. If you continue to talk with the neighbours, you may 

not be able to listen to what I say. I am talking about the Delhi Development 

Authority. He has started with the Delhi Development Authority, and he 

continued to speak on that subject. But, what I found was that he expanded 

the scope of what he has proposed in the Resolution, by including, firstly, the 

corruption in the National Capital Territory of Delhi, then, his real purpose 

came out, and he expanded it and made it into a general anti-NDA discussion. 

I am not here to support the NDA because, I think, what I have been hearing in 

this House for the last seven months that I have been a Member, is the cup 

calling the kettle black. If they have done something wrong, and if someone 

points out something, then they say, "What did you do during your period?" 

That is not the kind of argument in which I want to indulge. If the purpose was 

that a Member from that side wanted to propose that there should be a 

Resolution, recommending the appointment of a Commission, he could have 

easily gone and talked to Shri Ghulam Nabi Azad, and by now, the 

Commission would have been appointed, and possibly, the report also would 

have come because, we have seen reports of Commissions, where the 

Government is interested, coming out pretty fast. By now, we would have the 

report with us. But the idea is not to have a Commission. The idea is merely to 

score points by blaming each other. They will blame you and you will blame 

them. But, what is happening in this game is that half a day that we get on 

Friday afternoon, is hijacked for official purposes. Now, the kind of information 

that Mr. Narayanasamy used, and the kind of information that Mr. Rajeev 

Shukla used, could not have come except from official files, and I actually saw 

files coming from the gallery upto here, and I think, all 
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the data that he has got, could have been got by him only with a certain official 

complicity. ...(Interruptions)... 

SHRI JAIRAM RAMESH: It was not from the officials. It has come in 

the media. 

SHRI SHARAD ANANTRAO JOSHI: Okay. But, what I saw was that 

the file came from that direction. It might have been in the 'official gallery, to 

begin with. J am not saying as to what were the contents of that file. 

...(Interruptions)... 

SHRI GHULAM NABI AZAD : I am sorry to say that no official file 

came from the official gallery. Even it has not come to me. 

SHRI SHARAD ANANTRAO JOSHI: No, no. All the data that he got, 

could not have come without official complicity. 

SHRI GHULAM NABI AZAD: Whatever they have quoted here, for 

that, neither is the Ministry nor any officer responsible. 

SHRI SHARAD ANANTRAO JOSHI: All the time when the discussion 

was taking place, �� Q ��'B �
  	� 	� �� �� 4. 2 ह� �ह
 D
� , 	� �
( �ह� D� � 

MR. DEPUTY CHAIRMAN:   Mr. Joshi, kindly yield for a minute. 
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SHRI SHARAD ANANTRAO JOSHI: I agree to the withdrawal of the 

reference to the Official Gallery. What I said was that the kind of data that was 

presented by both Mr. Narayanasamy and Mr. Rajeev Shukla could not have 

come except with official complicity...(Interruptions)... 

SHRI GHULAM NABI AZAD: How do you know that their data is 

correct?   It can't be correct also. ...(Interruptions)... 

SHRI V. NARAYANASAMY: This is supplied by the Library. 

...(Interruptions)... We have got it from the Library. ...(Interruptions)... 
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PROF. P.J. KURIAN:   This is from the Library. ...(Interruptions)... 

SHRI V.  NARAYANASAMY:    If you want I will bring it to your notice.     

You    can    see    what    Mr.    Rajeev   Shukla   and    I    quoted. ... 

(Interruptions). ..It is from the Library.  ...(Interruptions)... 

PROF. P.J. KURIAN:   It is from the Library.  ...(Interruptions)... 

SHRI V. NARAYANASAMY: I did not go anywhere. ... 

(Interruptions).. .The hon. Member should not have raised it here. 

...(Interruptions)... 

MR. DEPUTY        CHAIRMAN: Please        sit        down. 

... (Interruptions)... Please sit down... (Interruptions)... 

SHRI SHARAD ANANTRAO JOSHI:   It is only passing the buck. ... 

(Interruptions). ..The  question  is:    Where  did the  Library get  it from? ... 

(Interruptions). ..It  means that  you  are  also  passing the  buck to the Library. 

...(Interruptions)... 

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)...You are entitled 

to get it. ...(Interruptions)... Just one minute. ...(Interruptions)... Mr. Kurian, 

please sit down...(Interruptions)... 

�� 5���� ��� 8�!C: 	����# ��1# !0�
 ��>�� �(�� >�ह�
  ह�, �
��� �0  Jह� 
����
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SHRI SHARAD ANANTRAO JOSHI: That point is not relevant. 
...(Interruptions)...That point is not relevant..(Interruptions)... 

MR. DEPUTY CHAIRMAN:   Mr. Joshi, as you are aware by now, as 

a    Member,    you    can    get    any    information    from    the    LARRDIS. 

...(Interruptions)...There is a LARRDIS..(Interruptions)... 

SHRI MANOJ BHATTACHARYA: His question is whether the Library 

has become UTIs. 

SHRI SHARAD ANANTRAO JOSHI: You get the name of the 

alilottee. You get the price at which it was given...(Interruptions)...You get the 

market price that is going. ...(Interruptions)... 

MR. DEPUTY- CHAIRMAN: You should appreciate our Library. 

...(Interruptions)... 
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SHRI SHARAD ANANTRAO JOSHI: Mr. Deputy Chairman, Sir, that 

is not my point. The point that I want to raise is this. Is this a valid use of a 

Friday afternoon? 

SHRI JAIRAM RAMESH: It is from the Frontline dated August 31-

September 13, 2002 where the names of the allottees, the price they paid and 

the market rates are all there...(Interruptions)... 

MR.  DEPUTY CHAIRMAN:    Mr. Jairam, please take your seat. 

...(Interruptions)... 
 

�� 5���� ��� 8�!C: �0�
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SHRI SHARAD ANANTRAO JOSHI: Mr. Deputy Chairman, Sir, I 

seek your protection...(Interruptions)... 

SHRI    JAIRAM    RAMESH:     If   you   want,   we   will   give   it. 

...(Interruptions)... 

MR. DEPUTY CHAIRMAN:   Not necessary. ...(Interruptions)... 

SHRI SHARAD ANANTRAO JOSHI: Mr. Jairam, don't get into the 

Well for this. ... (Interruptions)... Don't get into the Well. ...(Interruptions)..A am 

speaking from my knowledge.   ...(Interruptions)... 

MR.     DEPUTY     CHAIRMAN:       Please     take     your     seats. 

...(Interruptions)... 

SHRI SHARAD ANANTRAO JOSHI; You have to wait and take your 

turn. ...(Interruptions)...The main point that I made is that this is Friday 

afternoon which is sacred..(Interruptions)... 

MR. DEPUTY CHAIRMAN: Mr. Naiayanasamy, let him speak, 

please. 

SHRI SHARAD ANANTRAO JOSHI: ... particularly, for people who 

come from small parties or who are independents. This is the only opportunity 

that they get for speaking for some time and making valid points. If you go on 

getting Resolutions of this type which are evidently suited to the purpose of a 

party and the purpose again is to get something from the Government, I think, 

we are not correctly using the Friday afternoon which is reserved for the 

Private Members' Business. This is the main point I wanted to make. I am quite 

sure that my Resolution which is at serial No.4 will not come up during this 

session and I have to wait for the 
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next .session. The fact is that this Resolution relating to farmers, particularly, 

the foodgrains-growing farmers, who are suffering due to the ban on exports, 

would not come up before the House, because the Government is interested in 

getting some kind of a commission appointed on this subject to solve their 

mutual recrimination.   Thank you very much. 

PROF. P.J. KURIAN :  Aadaraniya Deputy Chairman, Sir,... 

MR. DEPUTY CHAIRMAN:  Are you speaking in Malayalam? 

PROF. P.J. KURIAN: I am speaking in Malayalam because the Vice-

Chairman earlier told me that I should speak in Malayalam. 

MR. DEPUTY CHAIRMAN: You have not given any notice. If you 

want to speak in any language other than English and Hindi, you have to give 

notice. 

PROF. P.J. KURIAN: There was an altercation here regarding, the 

language and somebody said that one should speak in Hindi and all that. Then 

the Vice-Chairman told me that I could speak in Malayalam. That is why I 

started speaking in Malayalam. ...(Interruptions)...Do you object to my 

speaking in Malayalam? ...(Interruptions)..As he objecting to my speaking in 

Malayalam? (Interruptions). Are you advising me to speak in a foreign 

language? Do you want me to speak in a foreign language? ...(Interruptions)... 

 MR. DEPUTY CHAIRMAN:   Mr. Kurian, you can speak in English. 

PROF. P.J. KURIAN : Sir, I was listening to all the speeches made by 

the hon. Members here. Hon. Shri Sharad Joshi has concluded his speech just 

now. He is a very learned Member. When he stood up, I was expecting to hear 

something very important from him because when I heard him the other day, 

he made some very important points. That emanated some respect for him in 

my mind. I thought, at least, he would elevate this discussion to a higher level. 

I am sorry to say that instead of speaking on the subject before the House, he 

spoke on some other subject. His very complaint was that somebody was 

hijacking this august House for some other purpose. Sir, he did the very same 

thing. He has hijacked this subject and used it for some other subject. 

He made some wild allegations not only against the hon. Minister and 

hon. Members but also against the officials who cannot speak in the House 

and defend themselves.    He is a very clever man.   By making one 
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allegation, he targeted three sections. Being a senior Member he should know 

that allegations should not target the officials because for whatever the officials 

do, Ministers are ultimately responsible. So he should not have targeted the 

officials. What was his allegation? He said that some official secret or official 

information had been passed on to a Member on this side by the Minister or by 

the officials. The information which was used by Shri V. Narayanasamy, which 

Shri Jairam Ramesh and I asked him to show us, is here with me. This 

information is available in the Library for any hon. Member who wants to have 

such information. Our Library is one of the finest libraries in the world. This is 

one of the best libraries in the world. Credit goes to all those who worked for it. 

You please go to the Library and ask for any information under the sun. They 

will help you with whatever they have. Here is a note which Mr. Narayanasamy 

got-from the Library. You were asking, "How did you get the names of the 

allottees and the details? I am going to quote from Frontline of August 31 

which is a national magazine. So you should be happy because the word 

'national' is there. Yesterday, there was some discussion about nationalism. It 

is a national magazine form the publishers of The Hindu. I am going to quote 

from this magazine. A photograph of the former Minister of Urban 

Development, Shri Ananth Kumar, is also there. He is a good friend of mine.    

I am going to quote from the Frontline. 
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PROF. P. J. KURIAN: I am going to quote, Sir: "Look at the list of 

ailotees. Their affiliations provide ample evidence of the Sangh Parivar's 

advantage in the matter of allotments. Some of the BJP and RSS affiliates who 

were allotted land at the Deen Dayal Upadhyay Marg includes the Akhil 

Bhartiya Vidyarthi Parishad (ABVP), the student wing of the BJP, the Bhartiya 

Mazdoor Sangh (BMS), BJP's labour wing, Sanskrit! Bharti, the cultural wing of 

the RS^Samarth Shiksha Samiti and the Vidya Bharti... (Interruptions) 

SHRI BALBIR K. PUNJ:   Sir, I am on a point of order. 
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MR. DEPUTY CHAIRMAN:   Yes. What is your point of order? 

SHRI BALBIR K. PUNJ: What are the rules for quoting newspaper 

articles? Is the hon. Member willing to authenticate it to be correct and right?  

...(Interruptions)... 

PROF. P. J. KURIAN: I am right. With all responsibility, I am ready to 

authenticate and place it on the Table of the House. ... (Interruptions)... 

SHRI MANOJ BHATTACHARYA: Sir, I may be confused. My friends 

on this side have been saying that RSS is not a political organisation; it is a 

cultural organisation. Now, what could be the cultural organisation of another 

cultural organisation?  That is the point. 

MR. DEPUTY CHAIRMAN:  That is not the point. 

PROF. P. J. KURIAN: Then, "the Shiksha Bharati in the education 

sector; the Vaish Aggarwal Education Society, headed by Shri Vijaya Goel, the 

former Minister of State in the Prime Minister's Office. All these allotments 

were made for the stated objective of running education/cultural 

organisations". Sir, I do not want to take more time....(Interruptions)...Hon. Mr. 

Punj, will you kindly listen? ...(Interruptions)...Further, in this article, all the 

names, the extent of land, the price paid and the market price, etc. are given. 

This runs into two or three pages. Therefore, I do not want to quote further.   

But I am requesting you... 
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PROF. P. J. KURIAN: I never came with this paper, �0 ��'B �
 �
� �� 
��#�, ����� 	� �
3��% �
 �ह� ह. q� 	
�� ��	 #ह� ह� � There is a saying in Malayalam: 'Give 

a stick and get a beating'. You only gave me the opportunity to quote.  What 

else can I say?  I am giving you the reply. 

SHRI BALBIR K. PUNJ:   You are always right, Sir. 

PROF. P. J. KURIAN:   So, you can hear it only with anguish and 

agony.   I do not want to agonise you more.   So, I will not quote further. But 

please read this article. 
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PROF. P. J. KURIAN:   Please read it.   I also did not read this article 

earlier.   I thank Mr. Narayanasamy for bringing it to my notice also. But we 

should read it and know what had happened in those days. 

Sir, corruption, whether it is from this quarter or that quarter, is 

something to which we must fight. Are we ready for that? I was listening to the 

speeches here. Mr. Narayanasamy has brought a specific Resolution here. In 

that Resolution, it is said that there should be an inquiry into certain allotments 

made during a particular period. That is the Resolution of Mr. Narayanasamy. 

That is the subject before us which is very clear. Mr. Punj, you were 

mentioning about the operative part. See the operative part. The operative part 

is that 'this House urges upon the Government to appoint a Commission of 

Inquiry to probe all the land allotments made by the DDA during 1999-2003 

within a time frame'. Mr. Narayanasamy has brought it here because he 

believes -- from the information he has got, with whatever information 

available to him - that there is corruption in these allotments. Therefore, as a 

Member of this House, he found it his prime and bounden duty to bring 

forward such a Resolution, and he brought it. Mr. Punj, I could have 

understood, if you had objected to it. Yes, naturally, you should object to it, if 

you believe there is no corruption. Sir, I was listening very carefully to Mr. Punj 

because he spoke in English. Had he been speaking in Hindi, I would not have 

understood him very well. As he spoke in English, I understood him better. 

Had he been speaking in Malayalam, I would have understood him very well. 

To the extent I could understood him, he justified corruption. How did he justify 

it? His argument was thus; because the Congress people made some 

allotment for the Jawahar Bhawan etc., all those allotments are justified. Sir, a 

veteran learned lawyer of the Supreme Court, Shri Fali S. Nariman is present 

here. On being brought before a court, if an accused says that he is innocent 

because there are so many other people committing the same crime, that 

argument will never carry any weight. Mr. Punj, you should not have brought 

that argument. By giving that argument, you have indirectly admitted that there 

was corruption during this period. Your own argument justifies our demand... 

SHRI V. NARAYANASAMY: He directly admits it. 

PROF. P.J. KURIAN: It is an indirect admission. I don't say that it is 

a direction admission. ...(Interruptions)..AX is an indirect admission of their 

corruption. Therefore, I am requesting the hon. Minister that we want an 

inquiry and the BJP is also indirectly admitting that there should be an inquiry. 

He further wanted that the scope of the inquiry should be extended. 
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That is all. That means, it is the full admission of the corruption of that period. 

And what is relevant today is the period between 1999-2003. We have to 

adopt such a 'Resolution'. Therefore, I request that if you stick to what you 

have said, then, you should also support this Resolution and get it passed by 

this House unanimously so that the Government can conduct an inquiry into it. 

Mr. Punj, I am pained to say something about what you said. You will 

be happy that I am referring to your name again and again. You started your 

speech like this. Mr. Narayanasamy is your good friend, as he is my friend. 

You said that since Mr. Narayanasamy is from Pondicherry, it would have been 

better, if a Member from Delhi had spoken on it. What is this mindset? I am 

asking this question because the other day, I was listening to the speeches of 

the Members from the other side on the Motion of Thanks on President's 

Address. I heard the word 'nationalism' from that side. ... (Interruptions)... I 

have a lot of respect for it because I believe that everyone in this country is a 

nationalist. I was thinking why the word 'nationalist' should be brought in it? I 

didn't speak, so I could not say that. I think, everyone is a nationalist. Perhaps, 

in the mind of some Members, there is a feeling, there is a doubt about the 

nationalistic patriotism of others. But we don't doubt the feeling of nationalism 

or patriotism of anybody, including you people. Therefore, the word was not 

needed because everybody is nationalist. 

SHRI BALBIR K. PUNJ: All I wanted to say was the Congress has 

sent three Members from Delhi into Rajya Sabha. It was a reflection on that. It 

is good that Mr. Narayanasamy has spoken on it though he is from 

Pondicherry. It is good of him that he has taken up the cause of Delhi. But, 

definitely, it is a reflection on the three Members who were elected to Rajya 

Sabha from Delhi. That is the answer. It is good of my friend, Mr. 

Narayanasamy, that he is so concerned about Delhi. ...(Interruptions)... 

PROF. P.J. KURIAN: I am only objecting to that mindset. 

SHRI V. NARAYANASAMY: It is a Private Member's Business. There 

is no question of speaking on this or that. ...(Interruptions)... 

MR. DEPUTY CHAIRMAN: Mr. Narayanasamy, he is saying that you 

have shown interest in Delhi and it is good. ...(Interruptions)... 

PROF. P.J. KURIAN: Mr. Deputy Chairman, Sir, I am saying that I 

have   objection   to   that   mindset,   of   discriminating   a   Member   from 
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Pondicherry and Delhi. You see, I am from Kerala, I believe, I have every right 

to speak about the agonies of people of Jammu and Kashmir or the North-

East or Delhi. When a person is killed in Jammu and Kashmir, as anybody in 

Jammu and Kashmir would feel the pain, my heart also is pained. That is the 

feeling everyone should have. Therefore, Narayanasamy has every right, as 

any other Member, to raise this issue. 

Secondly, Mr. Punj, I am sorry to quote you again. You said that the 

erra of Yamuna is used for some people, some section of leaders. 

SHRI SURENDRA LATH: Sir, his speech is directed towards Punj, 

not the House! 

PROF. P.J. KURIAN: It is called Parliamentary debate. I have every 

right to reply to the points of the previous speaker. I am doing that. You speak 

next, and you reply to me. I will listen to you. ...(Interruptions)... 

SHRI BALBIR K. PUNJ: I am grateful to you. All I said was I was 

grateful to you for the interest Mr. Narayanasamy has shown in the affairs of 

Delhi. I just mentioned the indifference of the people who are elected from 

Delhi. They have not raised the Delhi matter. That is all I said. I am happy that 

he raised it. I am happy for the interest he has shown. I expressed my 

disappointment over the indifference of the Delhi Members...(Interruptions)... 

PROF. P.J. KURIAN: This is enough. If you have corrected yourself, 

I am happy. I will not yield any more. ...(Interruptions)... 

SHRI BALBIR K. PUNJ: This is what I said. You misunderstood me. 

This is exactly what I said when I spoke. ...(Interruptions)... 

PROF. P.J. KURIAN: Sir, Jawaharlal Nehru, Indira Gandhi, were our 

national leaders. Mahatma Gandhi is the Father of our Nation. The hon. 

Member should not have mentioned it in such a fashion. That is what I wanted 

to say. 

Then the hon. Member talked about the intent of the Resolution, 

which I have explained already. Mr. Narayanasamy believed that there was 

corruption during that period. Therefore, he wants an inquiry. If you believe 

that there is corruption during other periods too, you have every right to bring 

forward a Resolution and we will discuss that and there would be reply. But 

the Resolution before us is for the period from 1999 to 2003. It is amply proved 

that there is corruption in that period. 
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Sir, I would like to further my speech. The other day, I heard a very 

learned Member, who was the Governor of Reserve Bank of India; he is not 

here. I appreciated his speech very much. 

He said that over the last couple of years, maybe, he said, 10 or 20 

years, there is a decline in our assessment of the value system. He further said 

that our concept of right and wrong, which was 20 years before, is not there 

today. There is a decline in the assessment of right and wrong. I fully agree 

with him. It is true. Likewise, I would say now having heard all this discussion 

and also having seen what is happening and what happened during the NDA 

regime of six years, I am forced to say, I am constrained that our concept or 

our perception about corruption has also changed. We have become a kind of 

society, I would say, a permissive society. It is okay. We think about corruption 

like this that if I am corrupt, he is also corrupt. So, what is wrong in it? If my 

Government is corrupt, their Government was also corrupt. If previous 

Government was corrupt, we can also be corrupt. Such an attitude has 

developed. Today in our discussion and from the speeches from the other 

side, it is evident that corruption is justified by this kind of argument. We do not 

agree with that attitude. We did not do it. We stick to our position. You are free. 

You were in Government for six years. I know your Government was trying to 

find fault or trying to catch anybody if there was any lapse from our side. You 

tried-that. But you did not succeed. Today, coming and saying that we did it 

because you also did it, is a lowering or decline of our standards. I am 

submitting this point for the consideration of the whole House that we should 

have a new approach towards fighting corruption. ...(Interruptions)... Next point 

is about private and public land. What is the demarcation? 

...(Interruptions)...you kindly remember the two judgements of the Supreme 

Court. I would like to remind you about them. One of them was about allotment 

of petrol pumps during NDA regime. More than 300 petrol pumps were allotted 

on the whims and fancies of a particular Minister without following any 

guidelines. The Supreme Court cancelled all of them. I will also say here about 

one hon. Minister from our side. He did it according to the rules as per 

discretion was allowed to him. The rules were very, very clear. The Minister 

has a certain amount of discretion. The Minister used that discretion. Even with 

regard to that the Supreme Court ruled that even for using discretion, there 

should be some guidelines. That was the judgement of the Supreme Court. 

Why did you not take note of this? The Supreme Court has set a precedent in 

view of the corruption.  We stand far 
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away from  that' standard.    When we  listened...(Interruptions)... I  am  not 

yielding... (Interruptions)... 

SHRI BALBIR K. PUNJ: In Jharkhand you are not listening to the 

Supreme Court. ...(Interruptions)...You are not obeying the Supreme Court. 

PROF. P.J. KURIAN: You bring a Motion...(Interruptions)..A am not 

yielding. ...(Interruptions)...] am not criticising you. ...(Interruptions)...] am 

saying something in general. ...(Interruptions)...] am not yielding. So, this is 

what the Supreme Court has said. 

SHRI V. NARAYANASAMY: In Babri Masjid case also, you did not 

obey the Supreme Court and there was demolition. The Supreme Court gave 

a direction, in spite of that you had demolished the Babri Masjid. 

PROF. P. J. KURIAN:   Therefore, in allotment of land there should 

be some criteria.   Firstly, land was allotted without any criteria.   Secondly, 

nepotism - land was allotted to the kith and kin and the political affiliates. 

Thirdly,  land was allotted at a very...(Interruptions)...   I am not yielding. 

...(Interruptions)...  I am not yielding.   I am explaining to you the corruption 

involved.   Three points are there.   Firstly, there was violation of guideline. 

Secondly, allotment was made to the kith and kin and political affiliates. 

Thirdly, allotment was made at a very, very low price.  Who can justify this? 

Therefore, this involves corruption to the tune of crores of rupees.   This is a 

matter to be inquired into.   When Mr. Bhattacharya was asking, I was also 

surprised.   Why we want a discussion?  Why not the hon. Minister order an 

inquiry?   I am of the view that the hon. Minister should order inquiry.   It is a fit 

case for an inquiry by a proper agency and bringing out all the culprits, 

whoever it is.   This land is of rule of law.  Where is the rule of law? 

SHRI BALBIR K. PUNJ:   In Ranchi.   Rule of law is in Ranchi. 

PROF. P. J. KURIAN:   Do you want me to reply to that? 

MR. DEPUTY CHAIRMAN: That is not the subject here. You please 

speak on your subject. 

SHRI SURENDRA LATH:   He is talking about rule of law. 

PROF. P. J. KURIAN:   Your Minister had violated the rule of law.   I 

have evidence.   That is why I am saying that.   I have evidence.   I told you. 

See, it is very, very clear.   I will repeat because hon. Member, Smt. Sushma 

Swaraj has come.   She is a learned and a senior Member.   So I will repeat.   

There is evidence that land has been allotted at a very, very low 
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price; lower than the market price. That means corruption. If calculated, it 

involves corruption to the tune of crores of rupees. Therefore, there should be 

an inquiry. That is what I am asking. Then it was mentioned whether there 

should be a discussion. Without a discussion, why not an inquiry? Without 

discussion there can be an inquiry,, but discussion will help people to know. 

Those who are corrupt should not only be punished but they should be 

exposed also. By simply prosecuting them they will not be exposed before the 

public. They should be exposed. They should be exposed. There should be a 

discussion in this House. Therefore, I thank and congratulate Mr. 

Narayanasamy for bringing this subject because he has done.. 

MR. DEPUTY CHAIRMAN: You have only two more minutes. 

PROF. P. J. KURIAN:   Only two more minutes!   Sir, if I do not 

complete my speech, can I continue later? 

MR. DEPUTY CHAIRMAN: You conclude now. 

PROF. P.J. KURIAN : I have to reply to all those points that have 

been raised by hon. Members here. 

MR. DEPUTY CHAIRMAN: You need not reply to all those points. 

The Minister will reply to them. 

PROF. P.J. KURIAN: I have noted their points. 

MR.     DEPUTY     CHAIRMAN:     You     conclude     your     

speech ...(Interruptions)... You are concluding your speech. 

PROF. P.J. KURIAN: Sir, since it is 5 o' clock, can I continue my 

speech next week? 

MR.  DEPUTY CHAIRMAN:  No, no.   You have to conclude your 

speech now.   You are not the Mover of the Resolution. 

PROF. P.J. KURIAN: Sir, the hon. Member has spoken as if we have 

said that allotting land to Sangh Parivar is a crime and the Sangh Parivar is 

politically untouchable.   We are not saying that.   That point was made here 

very effectively.   Is it a crime to allot land to Sangh Parivar? Certainly not. 

SHRI BALBIR K. PUNJ: Very good. 

256 



[11 March, 2005]           RAJYA SABHA 
 
 
PROF. P.J. KURIAN: But it becomes a crime when you allot land without 
observing the prescribed guidelines, when land is allotted at a much lower 
price than the existing market price and when it is done only in favour of 
Sangh Parivar.   When you see the number... 

MR. DEPUTY CHAIRMAN: Now, Mr. Kurian, you have concluded. 

PROF. P.J. KURIAN: Sir, I have to make a point. 

MR. DEPUTY CHAIRMAN: Further discussion on the Resolution will 

continue on 24
th
 March, 2005. Now, I adjourn the House till 11 A.M. on 

Monday, the 14
th

 March, 2005. 

The House then adjourned at two minutes past five of the clock till eleven of 
the clock on Monday, the 14

th
 March, 2005. 
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